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 (2)  lay  on  the  Table  a  copy  of  move  for  leave  to  introduce  a  Bill
 Notification  No.  G.O.(P)  No.
 315  published  in  Kerala
 Gazette  dated  the  15th  March,
 1965,  making  certain  amend-
 ment  to  the  Kerala  Public
 Service  Commission  (Con-
 sultation)  Regulations,  1957,
 under  clause  (5)  of  article
 320  of  the  Constitution  read
 with  clause  (c)  (iv)  of  the
 Proclamation  dated  the  24th
 March,  1965,  issued  by  the
 Vice-President  discharging
 the  functions  of  the  President
 in  relation  to  the  State  of
 Kerala,  together  with  an  ex-
 planatory  Memorandum thereto,  [Placed  in  Library,
 sce  No,  LT-4536/65).

 Shri  Hari  Vishnu  Kamath:  May  I
 temind  the  senior  Minister  of  the
 assurance  he  gave  in  the  last  session
 that  the  report  of  the  Central  Vigil- ance  Commission  would  be  laid  on
 the  Table  in  this  session,  and  ask
 whether  he  is  going  to  implement that  assurance?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  Yes,  Sir.

 12,28  hrs.
 DEMANDS  FOR  SUPPLEMENTARY

 GRANTS  (GENERAL),  1965-66
 The  Minister  of  Finance  (Shri  प  प

 Krishnamachari):  I  beg  to  present  a
 statement  showing  Supplementary
 Demands  for  Grant  in  respect  of
 Budget  (General)  for  1965-66.

 12.28)  hrs,
 EMPLOYEES'  STATE  INSURANCE

 (AMENDMENT)  BILL*

 The  Minister  of  Law  ang  Social
 Security  (Shri  A.  EK.  Sen):  I  beg  to

 further  to  amend  the  Employees’  State
 Insurance  Act,  1948,

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  further  to  amend
 the  Employees'  State  Insurance
 Act,  1948."

 The  motion  was  adopted.
 Shri  A.  हू.  Sen:  I  introduce  the

 Bill.

 12,28-1|2  brs.

 MOTION  RE:  INDO-PAKISTAN
 AGREEMENT  ON  GUJARAT-
 WEST  PAKISTAN  BORDER—
 Contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideralion  of  the
 motion  moved  by  Shri  Lal  Bahadur
 Shastri  on  the  16th  August,  1985,
 namely: —

 “That  the  statement  Jaa  on  the
 Table  of  the  House  by  the  Prime
 Minister  on  the  16th  August,  1965,
 on  the  Indo-Pakistan  Agreement  of
 June,  1965  relating  to  Gujarat-
 West  Pakistan  border  be  taken  into
 consideration,”

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  Mr.  Speaker,  Sir,  1  have
 heard  the  speeches  delivered  by  hon.
 Members  from  both  sides  with  rapt
 attention  and  1  could  well  understand
 the  feeling,  of  the  hon.  Members  so
 strongly  expressed  ang  with  such
 frankness.  I  fully  understand  it  and
 appreciate  it,  especially  in  the  con-
 text  of  what  has  recently  happened  in
 Kashmir.  But  I  would  like  to  deal
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 with  the  Kutch  situation  ‘tirst:  and  this
 agreement.

 May  I  in  the  very  beginning  refer
 10  the  arrangements  which  have  been
 made  with  a  view  to  the  eventual
 demarcation  of  the  boundary  in  ques-
 tion?  I  shall  not  go  into  generalities
 and  therefore,  I  propose  to  take  up
 the  specific  points.  We  had  already
 agreed  to  following  the  procedure
 which  had  been  settled  between  the
 two  Governments  in  1959  and  1960.
 At  first  discussions  at  official  level
 were  envisaged  and  thereafter  at
 ministers’  level.  In  the  event  of  the
 failure  of  these  negotiauons,  the
 matter  was  to  be  referred  to  an  im-
 partial  tribunal  for a

 bindi  decisi

 About  the  various  step,  relating  to
 the  future  course  of  action,  a  number
 of  points  have  been  made,  Here-
 again,  it  would  be  useful  to  take
 them  up  one  by  one.  The  first  point
 made  is  that  in  my  statements  in  this
 House,  I  had  referred  only  to  demar-
 cation  and  net  to  determination.  Our
 basic  stand  has  all  the  time  been  that
 the  boundary  is  already  well  estab-
 lisheq  and  “that  the  only  question
 which  remains  is  that  of  demarcation.
 At  the  same  time,  this  is  a  matter  on
 which  there  is  a  differencs  of  opinicn
 with  Pakistan,  whose  contention  has
 been  for  severa]  years  that  the  boun-
 dary  has  yet  to  be  determined.

 To  begin  with,  I  would  like  to  draw
 the  attention  of  the  hon,  members  to
 the  very  first  statement  I  made  on  the
 subject  on  28th  April,  1965  in  this
 House.  While  referring  to  the  situa-
 tion  which  had  arisen,  I  had  then
 made  the  following  point:

 “T  see  no  reason  why  the  simple
 fact  of  determining  what  was  the
 actua]  boundary  between  the  erst-
 while  Province  of  Sind  and  the
 State  of  Kutch  and  what  is  now
 the  boundary  between  India  and
 Pakistan  cannot  be  settled  across
 the  table.”

 The  question  of  determination  arose,
 because  although  we  are  quite  firm
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 that  the  boundary  is  already  officlal-
 ly  settled,  Pakistan  contests  that
 Position.  The  resulting  situation,
 therefore,  has  to  be  resolved  by  nego-
 tiations  and  failing  that,  the  vel-
 dict  of  an  impartial  tribunal.  In
 either  case,  there  has  to  be  a  deter-
 mination  of  the  boundary,  which  may
 be  achieved  by  negotiations  or  by  a
 decision  of  the  tribunal.  Once  this
 has  happened,  the  next  step  would  be
 demarcation  of  the  boundary  on  the
 ground,  J]  need  not  say  more  on  this
 question,  because  as  the  matter  is
 likely  to  be  referred  to  #  tribunal
 eventually,  it  would  not  be  advisable
 to  go  into  further  details.

 Shri  Hem  Barua  (Gauhati):  In  the
 cease-fire  agreement,  you  have  used
 ihe  word  ‘determination’  once  in  the
 preamble  and  there  times  in  the  text.

 Shri  La]  Bahadur  Shastri:  Yes,  it
 has  been  used  and  therefore  I  have
 given  the  explanation,  Wut  is  im-
 portant  is  what  has  to  be  determined.
 Ti  hag  to  be  determined  as  to  where
 the  border  between  Pakistan  and
 India  lay  at  the  time  of  either  15th
 August  1947  of  when  Kutch  ceded  to
 India.  That  is  the  first  point  which
 has  to  be  decided.  We  have  to  deter-
 mine  where  the  border  was  between
 Pakistan  and  India.

 Shri  Hem  Barua:  Determine  the
 claim  of  Pakistan  to  3500  square
 miles?

 Mr,  Speaker:  Order,  order.  Let  us
 hear  him.

 Shri  Lal  Bahadur  Shastri:  1  was
 coming  to  that.  I  am  merely  saying
 that  “determination”  in  that  sense  is
 right  and  it  has  to  be  used  here.

 Shri  Hem  Barua:  There  is  no
 mention  of  the  word  “demarcation™
 anywhere  in  the  statement.

 Shri  Lal  Bahadur  Shastri:  Another
 point  was  made  that  although  T  had
 stated  clearly  that  we  do  not  accept
 that  there  was  any  territorial  dis-
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 [Shri  Lal  Bahadur  Shastri]
 pute,  eventually  we  had  gone  back
 upon  that  position.  This,  of  course,
 is  not  at  all  correct.  The  fact  is  that
 we  took  good  care  to  state  in  the
 agreement  that  so  far  as  India  was
 concerned  there  was  no  territorial
 dispute  since  the  boundary  was  well
 established,  You  may  see  the  rele-
 vant  portion  of  the  agreement  in
 which  it  is  said:  “India  claims  that
 there  is  no  territorial  dispute  83
 there  is  a  well  cstublished  boundary
 running  roughly  along  the  northern
 edge  of  the  Rann  of  Kutch  as  shown
 in  the  preparation  maps  which  needs
 to  be  demarcated  on  the  ground",

 —=—s = An  hon.  Member:  What  about  the
 (b)  part?

 Shri  Hem  Barva:  What  about  the
 1959  agreement  on  which  the  cease-
 fire  agreement  is  based?  There  it  is
 said:  “and  by  exchange  of  territorial
 jurisdiction  if  any”.

 Mr.  Speaker:  Order,  order.  He  is
 trying  to  read  that.  Let  us  listen  to
 him  first.

 af  मधु  लिमये  (मगेर)  :  अध्यक्ष
 महोदय

 अध्यक्ष  महोदय  :  धन  तरह  बार  बार
 इंटरनेट  करना  ठाक  नहीं  है,  जो  उन  को  कहना
 है  कहे  लेने  दीजिये  ।  अगर  आप  का  कोई
 प्वाइंट  रह  जाएगा  तो  मैं  उसके  लिए  बाद  में
 इजाजत  दे  लगा  t

 Shri  Hem  Barua:  We  want  to  clari-
 fy...

 Mr.  Speaker:  Not  after  every  point,
 every  minute.

 Shri  Lal  Babadur  Shastri:  Sir,
 several  hon.  Members  have  referred
 to  the  statement  of  Pakistan's  claim
 in  article  3  of  the  agreement  and  par-
 ticularly  to  the  question  of  3500
 square  miles  of  territory.  Let  wus

 read  the  relevant  portions  of  th:
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 agreement.  The  actual  words  used
 are:

 “Pakistan  claims  that  the  bor-
 der  between  India  and  Pakistan
 in  the  Rann  of  Kutch  lies  roughly
 along  the  24th  Parallel  as  is  clear
 from  several  pre-partition  and
 post-partition  documents  etc.”
 Shri  Hem  Barua:  And  _  there-

 fore

 Shri  Lal  Bahadur  Shastri:  And,
 therefore,  the  dispute  involves  some
 3500  square  miles  of  territory.

 Shri  Hem  Barua:  Now  it  is  comp-
 lete.

 Shri  Lal  Bahadur  Shastri:  Hon.
 Members  will  see  that  the  basic
 claim  of  Pakistan  is  in  regard  to  the
 alignment  of  border  between  India
 and  Pakistan,  and  this  claim  Pakis-
 tan  seeks  to  base  on  pre-partition
 and  post-partition  documents.  In
 other  words,  Pakistan  ४150  clearly
 agrees  that  the  question  for  determi-
 nation  is  the  subsisting  border  bet-
 ween  India  and  Pakistan.  That  15
 the  main  point  which  I  would  like
 to  emphasise  (Interruption).  They
 also  accept  that  the  question  for  de-
 termination  is  the  subsisting  border
 between  India  and  Pakistan—in  its
 view,  however,  as  I  said,  the  border
 Tung  along  the  24th  Parallel.  I  would
 like,  however,  to  reiterate  and  re-em-
 phasise  that  the  text  of  the  agree-
 ment  makes  it  perfectly  clear  that
 both  India  and  Pakistan  are  referring
 to  the  subsisting  border  between  the
 two  countries  and  both  claim  to  have
 evidence  in  support  of  what  they  say.
 This  position  is  further  clarified  by
 the  contents  of  article  3(1)  (c)  of  the
 provisions  of  the  agreement.  For  inst-
 ance,  it  is  stated  on  behalf  of  both
 Governments  that  their  Ministers
 would  meet  in  order  to  agree—mark
 the  words—on  the  determination  of
 the  borders.  Even  when  referring  to
 the  Tribunal,  both  Governments
 jointly  stated  that  the  issue  before
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 the  Tribunal  is  the  determination  of
 the  border.

 आ

 Shri  Hem  Barua:  In  the  light  of
 their  respective  claims.

 Shri  Lal  Bahadur  Shastri:  That  is
 true;  the  claims  are  there.  These  are
 the  words  actually  used  in  the  text
 of  the  agreement,  It  is,  of  course,
 true  that  where  there  is  a  dispute
 about  the  alignment  of  a  border  bet-
 ween  one  country  and  another,  such  a
 dispute  ipso  facto  involves  sume  terri-
 tory  or  other.  But  the  basic  issue  is
 the  determination  of  the  border  and
 not  one  of  a  decision  as  to  whether
 the  whole  or  part  of  the  territory
 belongs  to  one  claimant  or  the  other.
 ‘In  the  history  of  international  dis-
 putes  there  have  been  occasions  when
 territorial  claims  have  been  made  by
 one  country  upon  another  despite  the
 existence  of  a  determined  and  accept-
 ed  boundary.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Give  one  or  two  examples
 or  instances.

 Shri  La)  Bahadur  Shastri:  It  is  in
 euch  cases  that  g  claim  can  appro-
 prtiately  be  called  a  territorial  claim.

 Shrj  Harl  Vishnu  Kamath:  Cer-
 tainly.

 Shri  Lal  Bahadur  Shastri:  Where,
 however,  the  border  is  undemarcated,
 the  position  is  somewhat  different.
 The  issue  in  that  case  ig  one  of  laying
 down  the  alignment  of  the  border.

 My  further  comment  on  this  point  is
 that  if  a  territorial  dispute,  properly
 so  called,  were  raiseq  on  a  border
 which  has  already  been  demarcated,
 we  would  resist  that  claim  stubborn-
 ly.  even  if  it  related  to  a  few  square
 yards  of  our  territory,  let  alone  a  few
 thousand  square  miles.

 Lastly,  |  would  like  to  state  what
 ig  to  be  determined  by  negotiations
 or  by  the  verdict  of  the  Tribunal  is
 not  of  any  new  boundary  between
 India  and  Pakistan.  That  is  not  the
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 claim  of  either  of  the  two  countries
 What  is  to  be  determined  ig  the  boun-
 dary  which  came  into  being  as  a  re-
 sult  of  the  partition  of  the  country
 and  the  accession  of  the  State  of
 Kutch  to  India.  Clearly  that  boundary
 has  to  be  identified,  which  has  always
 existed  between  Indig  and  Pakistan
 and  which  will  now  be  demarcated
 on  the  grounds.  This  identification
 and  this  determination  will  proceed
 on  the  basis  of  evidence  and  not  on
 the  basis  of  any  other  extraneous
 considerations.  I  hope  that  these
 clarifications  which  I  have  put  for-
 ward  will,  to  some  extent  meet  the
 Points  raised  by  han,  Members.

 Shri  Hari  Vishnu  Kamath:
 some  extent”;  you  are  right.

 Shri  La]  Babadur  Shastri:  |  knew
 that  if  I  said  “fully”  it  would  not  be
 hundred  per  cent  correct.
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 There  has  been  reference  to  the
 Tribunal,  because,  ultimately,  the
 whole  matter  has  to  be  decided  by
 the  Tribunal.  There  has  been  eri=
 ticism  of  the  personnel  of  the  Tri-
 bunal.  It  is  said  that  it  provides  for
 two  bers  to  be  inated  by
 India  and  Pakistan  but  they  will  not
 be  either  Indians  or  Pakistanis.  We
 did  consider  it  and  we  felt  that  in
 case  there  js  an  Indian  and  g  Pakistani
 then  they  will  always  be,  if  I  might
 say  so,  pressing  their  poing  of  view
 or,  to  some  extent,  they  will  be  fight-
 ing  amongst  themselves.  Perlraps,
 they  might  come  to  an  agreement
 but  it  may  mot  be  possible  for  these
 two  gentlemen  to  be  of  any  special
 help  to  the  third  man,  and  the  re-
 sult  would  be  that  the  third  man  will
 become  the  sole  arbiter,  one  man  com-
 pletely  deciding  our  fate  with  regard
 to  thig  vital  matter.  We,  therefore,
 felt  that  in  case  there  arc  two  people
 from  different  countries  represent-
 ing  India  and  Pakistan,  then  it  is
 Possible  that  they  might  be  able  to
 take  a  somewhat  reasonable  view  of
 things.  Naturally,  it  is  true  that  both
 the  representatives  will  stand  for  the
 country  they  represent  and  it  would
 be  their  duty  to  press  their  claims.
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 {Shri  Lal  Bahadur  Shastri)
 But  it  is  just  possible  that  they  might
 be  somewhat  more  helpful,  their
 approach  might  be  somewhat  more
 reasonable  and  they  woulq  be  help-
 ful  to  the  third  man.  So,  ir  do  not
 think  that  we  are  going  to  suffer  in
 any  way  because  we  have  decided  to
 have  members  of  the  Tribunal  from
 outside  India.

 Of  course,  it  has  been  stated  that
 the  Tribunal  might  commit  fraud,  or
 fraudulent  transactions  or  things  of
 that  type.  I  would  not  like  to  take
 that  view.  After  all,  the  Tribunal
 will  consist  of  vary  distinguished
 people  and  it  would  not  be  advisa-
 ble  to  charge  them  from  now  on  and
 express  our  view.

 Shri  Hem  Barua:  That  was  not  my
 contention  when  I  raised  the  point  of
 order.  I  said  that  according  to  the
 International  Law  Commission  the
 decisions  of  an  international  tribunal
 ean  be  questioned  on  four  grounds
 and  I  mentioned  those  four  grounds.
 This  agreement  binds  us  with  this
 particular  sentence,  and  that  ig  why
 I  raised  the  objection,  I  did  not  doubt
 the  bona  fide  of  the  members  and  I
 did  not  doubt  the  bona  fide  of  the
 Indians.

 Shri  Lal  Bahadur  Shastri:  There
 ig  no  question  of  doubting  our  bana
 fide,  But,  after  all,  there  are  condi-
 tions  and  conditions  and  a  human
 being  is  ४  human  being.  Therefore,
 if  we  take  a  decision  on  the  lines  I
 have  suggested,  it  docs  not  mean  that
 we  suspect the  bona  fide  of  our  own
 people.

 In  regard  to  the  question  of  pat-
 rolling  I  can  very  well  understand
 the  feelings  of  the  hon.  Members.
 But,  83  1  hag  stated  in  the  beginning,
 Pakistan's  claim  was  undoubtedly  very
 big  and  they  said  that  they  were
 patrolling  up  to  Karimsahi  and  they
 asked,  of  course,  to  patrol]  in  all  that
 area.  ]  would  not  like  to  say  much.

 Shri  Indrajit  Gupta  made  a  plau-
 sible  case,  I  think,  because  of  a  shift
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 in  their  attitude  or  in  their  policy
 that  is  taking  place.  Anyhow,  it  was
 plausible  and  I  woulg  not  like  to  go
 into  that.  But,  somehow,  it  did  not
 convince  me,  because  first  that  party
 lent  its  full  support  to  this  agreement
 and,  later  on,  changed  its  attitude.  I
 do  not  know  what  the  rea]  reasons
 are.  I  shall  Jeave  it  to  Shri  Indrajit
 Gupta  to  decide  for  himself,

 Shri  Indrajit  Gupta  (Calcutta
 South  West):  ]  cannot  understand
 what  you  are  saying.  The  party
 never  lent  its  full  support.

 Shri  Lal  Bahadur  Shastri:  Anyhow,
 we  read  it  in  the  newspapers.  I
 could  not  get  their  official  resolution,
 of  course,  but  I  did  read  it  in  the
 newspapers,  and  it  was  a  clear  sup-
 port.  However,  that  party  ig  absolu-
 tely  free  to  change  its  opinion  any
 time  it  likes.

 Shri  Warlor  (Trichur):  After  seeing
 all  the  bungling.

 An  hon.  Member:  You  have  your-
 self  changed  the  opinion.

 आओ  रामसेवक  यादव  (बाराबंकी):  प्रधान
 मंत्री  भी  अपनी  राय  बदल  देते  है।

 Shri  Lal  Bahadur  Shastri:  However,
 about  this  matter,  there  was  a  good
 deal  of  discussion  and,  in  fact,  the
 whole  thing  was  considerably  delayed
 because  of  this  particular  point.  It  is
 true  the  British  Government  went  into
 this  matter  in  great  details....

 Shri  Hari  Vishnu  Kamath:  Not  you.
 Shri  Lal  Bahadur  Shastri:  And  we

 also.  They  came  to  certain  conclu-
 sions,  We  had  also  some  information
 and  on  the  basig  of  our  information
 as  well  as  on  the  basis  of  what  they
 had  said,  we  felt  that—this  is  g  small
 track  of  about  9  miles;  which  passes
 through  the  =  Indian  _  territory—it
 would  be  in  consonance  with  the
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 status  quo  ante  if  we  accepted  this
 track  and  allowed  the  Pakistan  police
 to  patrol  over  jt.

 Shri  Hari  Vishnu  Kamath:  Did  the
 Gujarat  Government  agree?

 Shri  Yajnik
 the  Gujarat
 about  it?

 (Ahmedabad):  Was
 Government  consulted

 Shri  Lal  Bahadur  Shastri:  Not  ex-
 actly  when  we  signed  this  Agreement.
 But  there  were  talks  ang  discussions
 about  this  with  the  Gujarat  Govern-
 ment  officials  sometime

 Shri  Hari  Vishnu  Kamath:  You
 trusted  the  British  Government  and
 not  the  Gujarat  Government.

 एक  माननीय  सदस्य:  वह  मालि है  t

 Shrj  1.3]  Bahadur  Shastri:  I  per-
 sonally  think  that  this  track....

 Shri  Indrajit  Gupta:  Why  did  the
 Prime  Minister  use  the  words  in  his
 statement  that  Pakistan  was  said  to
 have  used  the  track  and  we  had  to
 accept  it?  What  is  the  significance
 of  these  words?

 Shri  Lal  Bahadur  Shastri:  You  will
 perhaps  not  like  it.  But  I  cannot  go
 into  those  details,

 Shri  Hari  Vishnu  Kamath:  Why
 not?  It  is  very  serious.  Parliament  is
 being  kept  in  the  dark.

 Mr.  Speaker:  I  cannot  force  him
 to  say  any  particular  thing.  Whatever
 he  wants  to  say,  we  have  to  listen  and
 then  to  take  a  decision.  Let  him
 reply  to  the  debate.

 Shri  Hari  Vishnu  Kamath:  This  is
 not  the  way  to  treat  Parliament.  We
 are  being  kept  in  the  dark.  So  many
 times  has  this  blunder  been  commit-
 ted.  Parliament  should  be  taken  in-
 to  confidence,

 Shri  H.  श्र.  Mukerjee  (Calcutta
 Central):  In  the  statement  of  the
 Prime  Minister  there  was  a  sentence
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 full  of  great  significance.  Surely,  we
 have  the  right  to  have  an  explanation.
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 Mr.  Speaker:  It  has  been  asked  but
 I  cannot  force  him  to  say  any  parti-
 cular  thing.

 Shri  H.  श्र.  Mukerjee:  If  it  is  the
 case  that  to  explain  this  complex
 sentence  is  to  divulge  the  material
 which  he  does  not  wish  to  put  be-
 fore  the  House,  it  is  most  ill-advised
 on  the  part  of  the  Prime  Minister  to
 use  that  sentence  for  the  consump-
 tion  of  the  House  and  the  people  of
 this  country.  Once  he  has  made  the
 statement,  he  must  explain  it.

 Shri  Lal  Bahadur  Shastri:  As  I
 said  just  now,  on  the  one  hand,  the
 British  Government  looked  into  these
 matters  and  naturally  they  expressed
 their  own  views  and  we  had  also  our
 own  information  and  we  felt  con-
 vinced  that  this  proposal  of  the  pat-
 rolling  on  this  track  by  the  Pakistan
 police—it  was  formerly  there—was
 legitimate  (Interruption).  It  was
 not—I  am  sorry.

 आआ  रामसेवक  यादव  :  अध्यक्ष  महोदय,
 मैं  प्रधान  मंत्री  से  निवेदन  करूंगा  कि  वह
 मातृभाषा में  बोलें।  तब  ऐसे  शब्दों  का  इस्तेमाल
 नहीं  होगा  और  सही  सही  बातें  सामने  जायेंगी

 वी  मधु  लिमये  :  3  मार्च को  सरदार

 स्वर्ण  सिंह  ने  यह  क्यों  कहा  कि  25  जनवरी

 के  पहले  पाकिस्तानी पुलिस  या  सैनिक  वहां
 कभी  नहीं  भाये  ?  सरकार  की  ओर  से  3  मार्च
 को  इस  सदन  के  सामने  यह  बात  कही  गई,
 लेकिन  अब  प्रधान  मंत्री  कह  रो  हैं  कि  हम  को
 मानना  पढ़ा  |  क्या अंग्रे कों के  कहने  पर  मानना
 पड़ा?  सरदार  स्वर्ण  सिह  ने  साफ  कहा  था
 कि  25  जनवरी  से  पहले  पाकिस्तानी हां  पर
 कभी  नहीं  आए  ।
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 आओ  ओंकार  लाल  बैरवा  :  मंत्री  महोदय
 ने  कहा  था  कि  पाकिस्तानी  पुलिश  वहां  गश्त

 नहीं  करेगा  ।

 श्री  हुकम  ष्बस्व  कछवाय  (देवास)  :
 अध्यक्ष  महोदय,  मंत्री  लोग  भिन्न  भिन्न  बात
 कहते हैं  1  एक  मंत्रो एक  बात  कहता  है  और
 दूसरा  कोई  और  बात  कहता  है  t

 Shri  Lal  Bahadur  Shastri:  As  I
 said,  it  would  not  be,  of  course,  neces-
 mary  to  go  into  the  details  of  it  but
 we  felt  convinced  that...

 Bhri  Bari  Vishnu  Kamath:
 are  vital  details.

 Those

 Shri  Lal  Bahadur  Shastri:
 in  consonance  with  the  spirit  of  the
 Agreement,  that  is,  the  status  quo
 ante,  it  was  proper  and  correct  for
 us  to  have  agreed  to  the  fact  that
 Pakistani  patrol  will  take  place  or
 fhey  will  patrol  on  that  track  bet-
 ween  Ding-Surai..

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.

 aft  wy  सिमटे  :  3  मार्च  के  बयान  के
 साय  इस  को  पढ़ेंगे न  ?  प्रधान  मंत्री  इस  का
 जवाब  यों  नहीं  दे  रहे  हैं?  उन्होंने कहा  था
 कि  पूर्व-स्थिति  साने  को  बात  थी  और  3
 मार्च  को  कहा  गया था  कि  25  जनवरी  से
 पहले  पाकिस्तानी  कभी  उस  क्षेत्र  में  नहीं
 आए  थे  1

 अध्यक्ष महोदय  :  मैं  ने  कहा  है  कि  अगर
 माननीय  सदस्य  कोई  बात  जानना  चाहेंगे,
 तो बाद  में  मैं  सवाल  करने  को  इजाजत  दे
 शृंगी।  उस  वक्त  आप  ने  मान  लिया,  लेकिन
 प्री  आप  बार  बार  सवाल  पुछ  रहे  है।

 आओ  मधु  लिमये  :  जब  सब  लोग  पूछ  रहे
 है.  तो  में  क्यों  बेदू?

 आओ  हुकम अन्य  ह्ठवाय  वयन  देने  से
 पहले  मंत्री  लोग  आपस  में  फैसला  कर लें
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 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  The  Prime  Minis-
 ter  has  rightly  referred  to  the  ex-
 Pression  status  quo  ante.  Now,  ac-
 cording,  to  him,  the  status  quo  ante,
 ag  revealed  or  disclosed  to  him  after
 the  last  session  of  Parliament,  showed
 that  Pakistan  was  patrolling  that
 area  even  sometime  before  January,
 1965.  But  during  the  last  session,  he
 said  quite  a  different  thing.  How
 can  he  reconcile  what  he  says  today
 with  what  he  said  during  the  last
 session  of  Parliament  when  he  said
 that  there  was  no  Pakistani  patrol-
 ling?  Now  he  says  that  there  has
 been  some  patrolling.  In  fairness  to
 the  House,  I  would  request  you,  Sir,
 to  ask  the  Prime  Minister  to  place
 before  the  House  all  the  information
 that  he  has  got  since  the  last  session
 so  that  the  House  can  judge  what  that
 information  was  and  not  blindly  trust
 the  British  Government.

 Mr,  Speaker:  There  is  no  point  of
 order.  He  might  resume  his  seat.

 Shri  Hari  Vishnu  Kamath:
 you  not  come  to  our  rescue?

 Will

 Mr.  Speaker:  There  is  no  point  of
 order,

 Shri  Hari  Vishnu  Kamath:  The  Ag-
 reement  is  being  debated.  1४  the
 Government  not  bound  to  place  all
 the  relevant  documents  and  other
 meterial  before  the  House  that  it  has
 got  since  the  last  session  of  ParTia-
 ment?

 Mr.  Speaker:  That  is  for  the  Prime
 Minister  to  see.  There  is  no  point
 of  order  that  I  can  decide.

 et  रामसेवक  यादव  उम  का  जवाब
 दिलाया  जाये  ।

 Shri  Lal  Bzhadur  Shastri:  This  is
 merely  a  track  and,  as  I  said,  the
 police  does  not  stay  here.  Of  course,
 the  army  has  been  withdrawn  comp-
 letely  but  the  police  is  there—they
 come  and  go:  they  do  not  stay
 there...
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 Shri  Hari  Vishnu  Kamath:  That  we
 know.  They  do  not  build  their  hou-
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 ees  there.  (leterruptions).

 शी  रामसेवक  याब:  a  art को  क्या
 कहा  या  *

 श्री  मधु  लिमये  -  मंत्री  जो  का  a  मार्च
 का  लिखित  अपान  पढा  जाये  ।

 अध्यक्ष  महोदय  माननीय  सदस्य  जैड
 आयें  1  मैं  इम  आत  का  अवसर  देता  हूं  कि
 मानो  सदस्य  अपने  अपने  खयाल  जाहिर
 कर  सके  पौर  फिर  प्राइम  मिनिस्टर  अपना
 कलाई  दे  सकें।  मैं  अनको  यह  कै  ने  कह  सकता
 है  कैफों  बात  कहोओऔर  फलां  बात  न  कहो  t
 वह  जो  कुड  मुनासिब  समझे,  वही  बात  उन्होंने
 कहनी  है  '  जब  माननोय  सदस्य  भाग
 देने  हैं,  नो  कया  मैं  अन  को  मज़ार  कर  भरना
 न  कि  वह  फलां  बान  कहें  *

 आओ  रामसेवक  यारब  अध्यक्ष  महोदय,
 पर  बटन  महत्वपूर्ण  अशन  है  ।  प्रधान  मंत्री
 जी  जाब  दे  रहे  हैं,  लेकिन  जव  समान  का
 अवाय  नहीं  मिलता  है,  नो  बहस  का  क्या
 ad  होगा  |

 आआ  ओंकार लाल  बेहया  हम  में  और
 उन  म  जवान  आसमान  का  अन्ना  है।  उन
 का  जबान  मे  वा  है

 Shri  Ranga  (Chittoor):  He  makes  a
 statement  which,  on  the  face  of  it,
 appears  to  be  so  absurd  that  every-
 body  laughs.  Can  you  not  take  any
 objection  to  that?

 Mr.  Speaker:  What  can  I  do?

 13.08  bra.

 Shri  Lal  Bahador  Shastri;  1  shall
 state  the  fact;  it  is  for  the  hon.  Mem-
 bers  to  take  it  or  imterpret  it  in  the
 light  they  think  proper.  There  is
 no  police  post  or  anything  of  the
 kind  there.  It  was  asked  whether  we
 could  go  to  that  area.  1  would  only
 say  that  we  are  entitled  to  inspect
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 that  line  and  even  go  over  to  Kanjar-
 kot.  This  point  is  also  quite  clear.
 There  is  nothing  like  no-man's  land.
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 An  hon.  Member:  Can  we  go  to
 Ding-Surai?

 Shri  Lal  Bahadur  Shastri:  Ding
 and  Surai  are  in  Pakistan,

 Shri  5.  M.  Banerjee  rose—

 अध्यक्ष  महोदय  :  आहा  मैंने  कहा  है
 कि  इस  तरह  मे  नहीं  आ  कर  सकते  है in
 इनको  खत्म  कर  लेने  दीजिये,  आपको  मौका
 दे  दूंगा  1

 Shri  Lal  Bahader  Shastri:  1  would
 only  say  that  the  Kutch  Agreement
 has  to  be  considered  as  a  separate
 and  independent  question  altogether.
 I  do  realise  that  the  Kashmir  situa-
 tion  has  created  special  difficulties
 for  us..Yet  1  would  not  like  that  we
 should  mix  it  up  with  Kashmir  be-
 cause  I  have  always  saig  that  this
 Kutch  Agreement  is  a  separate  Agree-
 ment  by  itself.  To  suggest  that  we  will
 agree  to  arbitration  or  to  reference
 to  a  tribunal  in  regard  to  other  dis-
 putes  also  is  not  correct  or  wil]  not
 be  correct.  Mr.  Trivedi  said  and  1

 have  made  it  absolutely  clear  that  this
 stands  by  itself  and  has  nothing  to
 do  with  other  border  disputes.

 sft  बुधराम  सिह  (बरेली)  इन्होने
 कहा  बाकि कि  वात  नही  करेंगे  जब  तक  कारकों
 खानी  नहा  जाए  ।  इस  पर  टिक्की  इसको
 क्या  गारंटी  है।

 Shri  Lal  Babadur  Shastri:  |  think
 that  the  basic  point  has  been  met  and
 1  personally  think  that  what  we  have
 done  is  good  for  our  country  and  also
 geod  from  the  international  point  of
 view,  Of  course,  Kanjarkot,  ‘Blar
 Bet  and  other  points  have  been  yaca-
 ted.  We  have  now  complete  civilian
 control  over  the  Rann  of  Kutch.
 There  is  absolutely  no  doubt.

 ft  हुकम अम्ब  कवाय  र  होट  जा
 सकने हैं  amt  *
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 aft  ere  werge  sey  oft  at  al
 सकने  हैं  कंजर कोट,  बि यार बेट  आदि  सब
 जगह  जा  सकते  हैं।

 आरी  रामसेवक  [यादव  मूक जरकोट,
 जियारबेट,  सरदार  चौकी  पर  आपकी  पुलिस
 होगी  अया?

 Shri  Lal  Bahadur  Shastri:  It  is
 true  that  I  had  in  mind  that,  if  pos-
 sfble,  we  should  avoid  a  major  con-
 flict  or  war.  I  do  not  deny  that  fact.
 ft  is  a  basic  principle  which  India
 has  accepted  and  adopted.  May  I,  in
 this  connection,  quote  what  the
 Constitution  says?  Article  51  says
 that  the  State  shall  endeavour  to
 promote  international  peace  and
 gecurity  and  also  foster  respect  for
 international  law,  etc.,  and  encourage
 settlement  of  international  disputes
 by  arbitration...  (Interruptions).

 Shri  Hem  Barua:  We  are  concerned
 not  merely  with  Art,  51  but  also
 with  Art.  253  of  the  Constitution.

 Mr.  Speaker:  Order,  order.

 Shri  5.  M.  Banerjee  (Kanpur):  The
 sovereignty  of  the  country  is  not
 arbitrable.

 आ  रामसेवक  यावव  अपनो  भूमि  दे
 कर  नहीं  करेगे  ।

 Shri  Lat  Bahadur  Shastri;  It  is
 also  in  the  Directive  Principles.  I
 really  cannot  understand  why  there
 should  be  opposition  to  this  basic
 principle  which  has  always  been  up-
 held  by  this  House  and  by  the  whole
 country  (Interruptions.)

 Shri  Hem  Bara:  He  calls  this  tri-
 bunal  as  arbitration.  We  do  not
 subscribe  to  the  view  that  the  tribu-
 mal  has  an  arbitrator's  powers.  By
 citing  the  Constitutional  provision,  the
 Prime  Minister  is  saying  the  same
 thing  which  Pakistan  has  been  saying.

 Shri  Lal  Bahadur  Shastri:  Why
 should  we  deny  that?  It  is  entirely
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 a  different  matter.  On  particular
 matters  we  may  consider  the  whole
 question  on  its  merits.  This  Direc-
 tive  Principle  does  not  advise  or  di-
 rect  us  to  go  in  for  arbitration  every
 time.  I  merely  said  that  on  this  ba-
 sic  question.  After  all,  we  have
 adopted  a  policy,  we  have  adopted
 an  attitude,  and  I  think  it  is  some-
 thing  good.  (Interruptions.)

 Shri  Harish  Chandra  Mathur  (Ja-
 lore):  This  thing  cannot  be  tolerated
 any  more.  How  can  we  go  on  ilke
 this?

 Shri  Hem  Barua;  This  is  democracy
 and  we  have  a  right  to  put  questions.
 My  hon.  friend  is  an  ex-bureaucrat
 and  that  is  why  he  says  this.

 Mr,  Speaker:  Why  is  Mr.  Hem  Barua
 interrupting  so  much?  I  have  re-
 quested  him  to  wait  and  allow  the
 Prime  Minister  to  continue,  Let  him
 finish  and  then  I  shall  allow  one  or
 two  Members  to  speak.

 औ  रामसेवक  यादव  माथुर  साहब
 को  प्रधान  मंत्री  बना  दिया.  जाए  ।

 कछ  माननीय  सदस्य  आप  कैट  जाइय े1
 आओ  रामसेवक  यादव  आग  जेट  जाये

 अध्यक्ष  महोदय

 आओऔजजराज  =  एक  स्पष्टीकरण  मैं
 चाहता  हैं  '  आबिट्रेशन  होने  जा  रहा  है  था
 पुनन के  हवाले  कर  री  है  ।

 आउटकर,  आइंर्  ।

 अध्यक्ष  महोदय  एक  के  बाद  द्वारा
 खड़ा  हो  कर  बोलता  जा  रहा  है।  उस  ate
 बे  कैसे  काम  चन  सकता  है  ।

 ली  बड़े  (खरगोन)  अबतक मै  चप
 बैठा  रहा  हं  और  मैं  बोला  नहीं  हैं  लेकिन

 अध्यक्ष  महोदय  मै  वार  बाग  कर  रहा
 हैं  कि  oo.

 at  बड़े :  मै शान्ति से बैठा  रहा  है  1
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 अध्यक्ष  महोदय  आत  अब  भी  र

 आओ  बड़े  यह  हनता  वो  हो  रहा  है.
 इस हों  आप  देखें।  यह  इसलिए  हो  रहा है  कि
 frevat  ओर  आिड्रेगन

 अध्यक्ष  महोदय  किवी.  डिसिप्लिन  को
 मानेंगे  या  नहों  ?

 tas  पह  याकित्तायये हक  में  जाता
 है।

 अध्यक्ष  महोदय  इतने  मिनिषा  मंदिर
 को  जवे  इनती  जार  कहो  जाना  है  लेकिन  वह
 भी  मानने  को  यार  नहीं  होता  है  नो अफसोस
 होता  है।  एसके  वाद  दूसरा  बोलता  हो  नता
 जार डा है।  कोई  कुछ  परवाह  हो  नहीं  करता
 है  कितना  क्या  कहा  जा  रश  है।

 बड़े  pare fea ae  से  हैं.
 अध्यक्ष  महोदय  सब  कार्रवाई  मैं  वाद

 कर  देता  हूं  और  आप  आले  चले  जाइये  L

 भी  रामसेवक  याब  इम  समझौते
 के  विरोध  स्क्रू  इम  सदन  को  स्थगित  कर
 दिया  जाए  ता  अच्छा  है  t

 sit  राधेलाल  व्यास  (जै)  अम  से
 कम  अनको  स्थगित  कर  दिया  जाए  नो  अच्छा
 होगा.  सदन  को  नो  नहीं  ।

 आओ  हुकम  बसव  कछवाय  -भपकोनिकाला
 आना  चाहिये  यहां  से  ।  अध्यक्ष  महोदय,
 अनको  ये  आबाद  वापिस  सेने  चाहियें

 अध्यक्ष  महोदया  आप  ज  तनना  मैं
 उनको  अ  कट  सकता  1  कई  वार  मैं  कह
 चहा  हं  लेकिन  आप  मानने  का  हो  नैया र  नहीं
 के

 &  ने  बावे  से  कहा  (Interruptions.)
 फिराक  खरे  हैं।  कोर्ड  हद्भा  होगो  आप
 को ।  मैंनेआपेसीौदफ कहा  कि  भाप
 आलम  मिनिस्टर  साहब  को  सुन  लें।  उस  के
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 वाद  अगर  आप  को  कुछ  कहना  होगा  तो  मैं
 इजाजत  दूंगा  यहां  पर  कोई  आरोपों  बिहेवियर
 तो होना  चाहिये  तभों  तो  डिबेट  हो  साना  है
 फिजिकल  आउस  कैसे  कर  सकते  हैं।

 एक  मान नोव  सदस्य  <न  लोगी  +!
 सदन  से  निकाना  जाये  ।  ट  |

 ी  हुकम  चाव  कछवाय  अध्यक्ष  महोदय
 माननीय  सदस्य  ने  जो  कहा  कि  हम  नगों
 को  सदन  से  निकाल  दिया  जाये  तो  कया  हस
 अकार  कहना  ठोक  है  ।

 अध्यक्ष  महोदय  धाप  बैठ  जाइये  4
 आप  लगों  ने  इतनी  जानें  कहीं,  अगर  दस
 माननीय  सदस्य  Les  कह  दें  तो  मैं  क्या  कश  ।

 आओ  हुकम  दर्द  A Lice  हम  इम  अदालत
 करने  के  लिये  तैयार  नहीं  हैं।  यह  शब्द  यी
 नहीं  कां  जाने  चाहिये  ।

 Shri  Lal  Bahadur  Shastri;  1  shull
 not  take  much  time  of  the  House.
 But  1  would  clearly  and  categorically like  to  tell  the  House  that  we  stick
 to  this  agreement  and  we  do  not  want
 10  deviate  from  it.

 Some  hon,  Member:  Shame!

 ft  रामसेवक  यादव
 वर्दाकम्मनी  की  तारीख  है  ।

 यह  देश  कौ

 अध्यक्ष  महोदय  जव  बनना  TITHE
 होना  मैं  नहीं  चाहता कि  कम  वक्त  किसी
 सेकुऊकह  |  मगर  क्या  हस  व्रत  थे
 फैलना.

 ओ  बढ़े  नोन  लाख  पानी  आय

 अध्यक्ष  महोदय:  श्री  1,  मैं  ने  आ  ने
 कहा  कि  आप  बैठ  जाइये,  आप  बकौल  भी  है,
 पुराने  सदस्य  भी  हैं.  लेकिन  कोई  हद  तो  होनी
 चाहिये  ।  मैं  ने  बार बार  कहा

 बनी  अबे  देश  मेंऐपीपरिस्विनि  है  ।



 724  Indo-Pak  agreement

 आया  रामसेवक  यादव  जव  भूमि  का
 सान  हा  तै।  कानून  का  सवाल  नहीं  रह  जाता
 चीन  का  सवाल  नहीं  रह  जाता  ।  सोमा
 होतो  है  कानून  की  और  मनचाही  करने  की  1

 अध्यक्ष  महोदय  सिवा  इन  के  क्या  कोई
 ओर  भो  तरीका  है  कि आप  हर  एफ  को  सुने
 ales  as  कहना  चाहता  है ओर  तव  फंसना

 द्  1

 आओ  जुर्म  चन्द  कछवाय  सरकारत्यागाव
 ्

 अध्यक्ष  महोदय  त्यागा  सरकार  देग
 जब  20st  कहेगा  '  अगर  हाव  नहीं  सहता
 लब  RUT  आ  कार्य  जेड  जायें,  अक  कें
 नका  से  सरकार  स्यागयज  नीं  देगी  1

 आ  हीकर  चन्  कछ बाप  हे  कभ
 नहीं  कहेगा  ।

 अध्यक्ष  महोदय  अत्र  आप  अ ं5  जाइये  1

 Shri  Lal  Bahadur  Shastri:  But  I
 might  inform  the  House  that  in  view
 of  the  recent  developments  which
 have  led  to  sharp  deterioration  of  the
 relations  between  India  and  Pakis-
 tan.

 Some  hon.  Members:  The  Prime
 Minister  is  not  audible,  He  may  speak
 a  little  louder.

 Shri  Lal  Bahadur  Shastri:  1  said
 that  because  of  the  recent  develop-
 ments  and  the  serious  deterioration  in
 the  relations  between  Indig  and  Pa-
 kistan,  our  Foreign  Minister  has  sug-
 tested  to  the  Foreign  Minister  of  Pa-
 kistan  not  to  visit  India  on  the  20th
 of  this  month......

 stay  लिमये  जैसे यह  फंसना  किया
 जैबंसेहीपचों के  फैसले  को  भी  रख  किया  जाये  1

 आ  हुकम  अन्य  कछवाय  मैं  सरकार को
 agit  देता  हें  इस  वान  के  ऊपर  ।

 Shri  Lal  Bahadur  Shastri:  But  as  I
 have  said  just  now  we  do  not  want  to

 AUGUST  18,  1965  on  Gujarat-West  726
 Pakistan  Border  (M)

 get  out  of  this  agreement  that  will
 neither  be  honourable  for  us  or  for
 our  country  nor  in  any  way  desirable
 from  the  general,  moral  and......

 aft  मधु  लिमये  :  देश  पर  आक्रमण  हो
 रहा  है।

 आऔबजराज  =  वायस  आफ  अमरिका
 को  जवाहर लाल  जो  ने  रेप्पूडिएट  किया  था
 और  शाश्वत  जी  आज  कह  री  हैं  कि  हमारे
 लिए  इस  को  रेप्यूडिगट करना  आनरेबल  नहीं
 है।  जब  जवाहर तान  जी  ने  रैप्यूडिएट  किया
 था  तब  यह  कैसे  आनरेबल था  ।  आप  गलन
 बात  क्यों  कहते  है।  उन  वक्त  ।  श  जगहों  पर
 दस्तखत  हुए  थे  आज  नो  एक  जगर  पर  हो
 दस्तखत  हुए  हैं  ।

 Shri  Lal  Bahadur  Shastri:  No,  as  1
 have  said,  we  cannot  go  back  on  it.
 If  1  had  the  slightest  feeling.....-

 aft  शमसे वक  यादव  गलती  को  सुधार
 लेना  अच्छा  आत  है  ।

 ओ  बडे  अध्यक्ष  महोदय
 {Interruptions.)

 अध्यक्ष  महोदय  श्री  बड़े,  अब  आप
 बैड  जाइये।  मैं  बीस  दर्ज  कह  चुका हैं  कि आप
 बैठ  जाइये  ।  यह  सब  क्या है।  आखिर  कोर
 हद  होनी  चाहिये।  अपनी  वक्त  तो  इसे  जन्म
 होना  चाहिये  ।

 आ  हुकम  ह...  कक छबाय  सरकार  को
 औ  हद  होतो  है  जा  समझता  करनी  है।

 अध्यक्ष  महोदय  अव  आ  सार  लोग
 बैठ  जाइये  ।

 औ  राधेलास  व्यास  |  प्रत्यक्ष  महोदय,
 कुछ  मुझे  भी  कहने  की  इजाज़त  दीजिये  ।

 अध्यक्ष  बरोदा
 जाइये  |

 अत्र  आप  भी  जेठ

 Shri  Lal  Bahadur  Shastri:  As  I  said,
 we  do  not  reject  the  reference  to  the
 tribunal.  I  have  no  alternative,  in
 spite  of  some  of  the  Members  of  the
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 Jan  Sangh  strongly  protesting  against
 it......  (Interruptions.)

 औ  बजराजसिभ  Civen  गतंव्य
 गलत अयान ों  नहीं  होना  चाहिये  1  कोड  स्पो-
 जोशन  के  अनवर  हो  इत  का  विरोध  नहीं  कर
 हैं।  स्वयम  सरकार  की  तरक  वे  मेम्बर
 भी  पेसा  कह  रो  हैं।  (Interruptions.)

 आओ  रामसेवक  यावर  सिर्फ  facia
 लाग  हो  नहीं,  सरकारो  पक्ष  बे  लोग  भो  उस
 के  facia  में  हे  -  (interruptions.)

 आओ  जावेद  सिह  सिद्धान्तों  (fete)
 राष्ट्र  को  सेना  के  हाले  कर  दो  it

 औ  शमसे क  थावर  हमारे  हो  नहीं,
 ae arr,  पल  क  लोग  विरोध  फते  है।

 Shri  Lal  Bahadur  Shastri:  This  is
 a  very  good  exhibition  of  how  we  be-
 have  in  Parliament,  but  anyhow,  let
 it  be  there,  and  my  hon.  friends  there
 are  free  to  behave  as  they  like.

 औ  बड़े  मेरा  मराव्जेकान  उप  पर  है।

 जायका  मह  दय  श्री  उड़े,  आप  जैड
 आइये  ।  मैं  बर्ड  ami  आप  मे  कह  चका  कि
 foams  नदी  चलेगी ॥  आध  जैड  wird

 औ  बढ़े  प्रशन  मंत्र  कहते  हैं  किस्म
 लाग  अक  मे  के  बिहैव  करने  है।

 अध्यक्ष  महव  उस  वान में  भा  क्या
 काई  शक  ट  गया  है  1

 औ  मौर्य  (अनंग)  इस  मे  कोई  शक
 नहीं  कीजिए  प्रकार  को  गलते  देश  के  प्रधान
 मंत्री  भें  लान  बहादुर  शास्त्री  जी  ने  को  है
 असर  किबो  आर  देश  का  प्रवान  मंत्री  यो
 जती  करता  तो  अप  प्रधान  मंत्री  पद  में
 इस्तीफा  बैना  पड़ता  |

 अत  Lal  Bahader  Shastri:  Before  I
 conclude, I  would  like  to  say  that  I
 have no  doubt  that  on  the  Kashmir
 front  we  have  to  be  very  alert  and
 most
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 आ  रामसेवक  या वय  अध्यक्ष  हिंदी

 प्रधान  मंत्री  कहा  कि  था  समझौते  से  निवल
 नहीं  सकते  हैं।  प्रम  चह  इस्तीफा  दे  दे  पोर
 किसी  दूसरे  को  प्रश्न  मंजो  अना दे  नो  रण  साने]
 मे  अन  से  निकलना  जा  सकना  है  1

 अध्यक्ष  महँगा  :  अव  भाप  जेट  uA  1

 औशोकरसललबेरथा  क्या यह  रमा
 आन  है  जिस  पर  मेम्बर  लोग  ताली  बे  mt  ।

 औ  हनुमम्तेया  [बंगलौर  नगर!  पन
 बुन  अबी  बान  है  ।

 Shri  Lal  Bahadur  Shastri:  Our
 Army  and  our  police  are  quite  clear
 about  their  serious  responsibilities.  Ax
 the  House  knows,  only  the  other  day,
 we  had  to  go  over  to  Kargil  in  order
 to  prevent  infiltrators  from  crossing
 our  borders.  We  may  take  any  fur:
 the:  step  which  is  necessary:  I  do  not
 know;  our  Army  will  take  any  fur-
 ther  step  that  it  considers  nécessary
 in  order  to  defend  our  borders

 I  do  hope  that  we  will  all  be  able
 to  stand  united  to  fuce  this  challenge.
 and  ultimately  truth  will  prevail

 Some  hon.  Members  rose.--

 अध्यक्ष  महोदय  अ  आत  लॉग  बैठ

 जाये  नो  मै  कुछ  कहं  1  देखिये, त्री  मथ  लिमये,
 मैंने आप  ससे  कहा  था  कक  पैं घ्राग  कावर  देगा
 अगर  आप  a5  आंते  ।  लेकिन  दीवान  में

 इंटरप्शन  हाने  रस  और जा  आप के  मन  छ  था
 उसे  आप  छने  रहे।  मेरे  कहने  कर  कोई  Re
 नदीं आ  -  अब  आप  किर खा  हो  रहे  an
 क्या  अव  भी  चाहते  हैं  कि  आप  को  इ  et

 डी  जाये 1  $a ger cy

 औमधुत्िकये  सभीसोगख्रड  टार
 थनों मैं ही क्यों ह  यों  चुप  बैठता ।

 अध्यक्ष  महोदय  मगर  भाप  मेरा  कहना
 मान  कर  आकायदा  इंटरप्म  करने  रहे  है
 लोभी  क्या  आपका  हक  रह  जाता  है  कि  बाथ,
 कुछ  पूछ  सकने  हैं।
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 औ  रामसेवक  यादव  :
 हात  दो  जनने  हैं।

 उंटरप्णान्‍न्स  ना

 अध्यक्ष  महोदय  :  इंटर्न  ऐसे  नहीं
 हाने  a  अगर  आ  दोनों  तरफ  बनना  चाहे
 ar  नहीं हो  सकता  n  मै ंने  दर्वॉस्त को को  थो
 fr vai  मंत्री  को  खत्म  फर  लेने  दिया  जाये
 लेकिन  आग  ने  परवाह  नहीं  को  ध

 Some  hon.  Members  =o  ruse—
 Mr.  Speaker:  Shri  Banerjee  might

 ask  a  question.
 Shri  J.  छ.  Kripalani  (Amroha):  rT

 have  listened  10  the  Prime  Minister's
 spécch  without  any  interruption,

 अध्यक्ष  महोदय  मैं आप  को  मौका
 दे  दगा,  मूल  जारी  जारी  से  आन  खोजिये  ।

 शो  स०  मो०  अनर्जी  :  अध्यक्ष  महोदय,
 मझे  दो  समान  पूछने  हैं  ।

 अध्यक्ष  महोदय  नहीं,  एक  के  अलावा
 आर  कुछ  नहीं  ।

 आता  स०  मोठ  बनों  :  अच्छा  मैं  दोनों
 को  एक  मेभितादंगा।  पहले  लो  श्री  शास्त्री

 न  समझाने  को  काशिश  की  फि  स्टेट्स  को
 गेंद  और  अन  के  बाद  कहा  पेट्रोलिंग  ।  बह
 आया  जाता  +रेगे  जैसे  कि  काश्मीर  में  आ  जा
 हैं  |  यर  उनका  अयान  था।  सरदार  स्वर्ण
 सिह  जी  ने  डा  के  बारे  में  कोर्ड  सफाई  नहीं
 iia  aw  एक  मंत्री  कु  कह  रो  हैं
 शर  प्रत  मंजरी  जी  कुठ  कौर  कह  रहे  हैं  ।
 मे  Stas  चाहता  ह  कि  यह  मंत्रिमंडल  है  या
 फि  शिव  को  बारात  है  कीजिए  की  जो
 अर्जी  चाहकर  ।

 अध्यक्ष  महोदय  :  आप  जा  बात  कह  रहे
 2  सिवाय  कहना  हाउस  मे  विल्कुल  नावाजिय
 जोगा  ।

 औस-्भो०  अनाजों  :  “शिवजी  की
 जा रात”  कहना  कोई  हिन्दी  में  गाली  नहीं  है  1
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 अध्यक्ष  महोदय  यह  बान  नहीं  कहनी
 चाहिए  ।  अगर  हिन्दी  का  भी  कोई  शाब्द
 होगा  तो  उनके  वारे  में  मझे  फैलता  करना  है
 अगे  कहा  आना  चाहिये  था  नहीं  ।

 बनी  स०  मो०  बनर्जी  :  मैंन  क्या  कहा  है।
 मैं  ने  यही  कहा  कि  यह  मंत्रि  मंडल  है  या  शिव
 जी  कौ  बारात है।  क्या यह  बर्र  वान  है.

 अध्यक्ष  महोदय  बहे  बरी  बान  है  ।
 आपको  ॉ  नहीं  कहना  चाहि  था  7  शित
 जी  की  आसान.  आफको  नहीं  कना  चाहिए
 था।

 शो  Ho  मोठ  बनों  मै  ने  ऐसी  कौन
 सी  वात  कही  है  1

 मेरा  दूसरा  समान  यह  हैं  कि  काश्मीर
 के  मामले  में  प्रधान  मंत्री  जी  ने  कहा  कि  पूरा
 इन्तिज़ाम  हो  रहा  है  ।  मेरे  पाग  एक  सुचना
 आयी  है।  क्या  यह  सहो  है  फि  हमारा  एक
 जिमेदार  गोली  से  मान  दिया  गया  और
 उसके  बैन सट  आफ  किन  क  हन फार्म  या,  जा
 रहा  है,  पर  सदन  में  यह  नहीं  बता  गया  *
 अगर  फनी  गम्भीर  पार्वती  है  नो
 सदन  को  अनाना  चाहिये  था  ।

 Shri  J.  B.  Kripalani:  द  have  listened
 with  the  ulmost  respect  to  the  speech
 of  the  Prime  Minister.  What  I  want
 to  say  is  this,  that  all  international
 agreements  are  subject  to  certain
 conditions,  and  if  those  conditions  are
 not  fulfilled,  then  those  agreements
 can  be  repudiated  with  honour.  And
 we  have  a  precedent  of  this.  We  had
 said  that  there  would  be  g  plebiscite
 in  Kashmir,  and  after  five  years  we
 said  that  the  conditions  had  changed
 and,  therefore,  that  promise  does  not
 hold  good  now.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  It  was  under  certain  given conditions,

 Shri  G.  श्र.  Dixit  (Etawah):  There
 was  no  agreement  on  Kashmir  about
 plebiscite.  This  a  misstatement  of
 Shri  Kripalani  (Interruptions.
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 Shri  A,  C.  Guha  (Barasat):  This
 is  not  a  correct  statement  of  fact.
 There  the  condition  was  that  before
 a  plebiscite  was  held  Pakistan  would
 vacate  her  intention,  which  she  did
 noi  do,.....  (interruptions)

 अध्यक्ष  महोदय  :  अभा  तो  मेम्बर  बोल
 गहे  हैं  /  उनको  तो  सन  सीजिए।

 Shri  J.  B,  Kripalani:  1  submit,
 unfortunately,  the  Congress  Party,
 though  it  has  an  overwhelming  majo-
 rity,  is  behaving  like  the  Opposition.
 1  am  really  sorry  for  it.  They  are
 not  conten,  with  their  overwhelming
 majority,  their  brute  majority,  but
 they  must  also  interfere  85  the  Mem-
 bers  of  the  Opposition  do!

 I  say  there  was  a  promise  at  least
 of  ascertaining  the  opinion,  impartial
 opinion,  of  the  people  of  Kashmir,  It
 was  a  promise  made...

 Mr.  Speaker:  Why  should  we  go
 into  that  now’  1  would  request
 Acharya  Kripolani  to  go  on  to  the
 second  point.

 Shri  J.  छ.  Kripalani:  1  want  to  say
 that  there  is  a  precedent,  that  when
 conditions  change,  when  circumstan-
 et,  change......

 Shri  Muthyal  Rao  (Mahbubnagar):
 He  ig  referring  to  some  other  matter.
 (Interruptions)

 Sbri  J.  8  Kripalani:
 men  do  not  want  me  to  speak,  T  will
 sit  down.  If  you  want  to  hear  me,
 then  you  must  hear  me  as  I  heard
 the  Prime  Minister.  Did  I  intervene
 even  once  when  he  spoke?  I  did  not
 intervene  even  once.  But  I  have  mada
 4  point  which  प  want  to  explain,
 tha,  there  are  precedents  not  only  in
 our  history  but  in  the  world’s  history
 that  8  circumstances  change,  agree-
 Mesa  wav  change.  I  say  that  the  cir-
 Ciiciunees  under  which  this  agree-
 ment  Was  Made  were  quite  different,
 radically  different,  from  the  circum-
 stances  that  exist  today  on  account  of
 the  betrayal  by  Pakistan  jn  Kashmir.

 If  Congress-
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 That  is  all  1  have  got  to  say,  And  we
 are  not  honour  bound  to  carry  oul
 Kutch  agreement.  Kutch  is  not  dil-
 ferent  from  Kashmir.  Kashmir  is
 not  different  from  Kutch,  as  my  hon.
 friend,  Shri  Mathur,  made  out,  This
 ig  not  a  separate  thing.  This  is  one
 country.  These  are  not  two  countries.
 I  want  these  two  questions  to  be  set-
 tled  definitely  and  together.  They
 have  insulted  us  in  every  way.  They
 are  insulting  us  now,  and  We  are  not
 bound  to  carry  out  this  agreement.

 Shri  If.  श्र.  Mukerjee:  The  Prime
 Minister  hag  told  us  that  we  are  very
 alert  with  regard  to  Kashmir.  May
 I  know  from  him  what  steps  we  are
 taking  in  regard  to  the  connivance  of
 the  United  Nations  authorities,  who
 are  functioning  under  Anglo-Ameri-
 can  domination,  with  Pakistan  because
 tha,  connivance  is  linkeg  up  with
 whatever  happens  to  our  detriment
 in  our  agreement  over  Kutch,

 Some  Hon.  Members  rose—

 Mr.  Speaker:  1  can  allow  only  one
 Member  from  one  group,  I  find  Shri
 Hem  Barug  also  standing  in  addition
 to  Shri  Kamath.

 Shri  [ari  Vishnu  Kamath:  I  spoke
 on  the  motion.

 Mr.  Speaker:  1  cun  allow  only  one
 af  them.

 Shri  Hari  Vishnu  Kamath:  While  it
 was  partly  gratifying  to  hear  from
 the  Prime  Minister  that  the  Govern-
 ment  hag  asked  Mr.  Bhutto  not  to
 take  the  trouble  of  visiting  India,
 may  I  ask  whether  this  step  is  not  ४
 step  In  the  direction,  welcome  direc-
 tion,  necessary  direction,  desirable
 direction,  of  accepting  our  demand

 for  strapping  the  agreement,  re-
 voking  the  agreement  because  it  is  a
 breach  of  one  of  the  conditions  of  the
 agreement  itself?  May  I  also  know
 whether  there  has  been  any  instance
 in  our  history  or  in  the  history  of  any
 other  country  where  the  parties
 concerned  bound  themselves  hand
 foo,  to  accept  the  findings  ण
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 {Shri  Hari  Vishnu  Kamath]
 the  award  of  ४  tribunal,  contrary

 1o  the  convention  of  the  International
 Law  Commission  to  the  effect  that  the
 parties  can  question  the  award  on
 three  grounds  to  which  my  colleague
 Shri  Hem  Barua  referred  the  other
 day?

 Mr.  Speaker:  Shri  Brajraj  Singh.  1
 cannot  allow  Shri  Hem  Barua  because
 1  have  alloweci  Shri  Kamath  I  have
 made  that  clear.

 Shri  Hem  Barua:  1  am  not  going  to
 put  a  question  but  only  to  seek  a
 clarifleation.

 Mr,  Speaker:  No,  not  at  this  mo-
 ment,  He  should  resume  his  seat.

 Shri  Hem  Barua:  This  is  what  I  do
 not  understand.  This  is  not  a  party
 matter.  Every  member  has  a  right  to
 seek  a  clarification  from  the  Prime
 Minister.

 Mr,  Speaker:  1  cannot  allow  him.

 Sbri  Hem  Barua:  If  you  put  your
 foot  down  like  that,  I  would  say  it  is
 very  difficult  for  us  to  function  in  this
 House.  I  have  a  very  relevant  ques-
 tion  to  put  and  seek  #  clarification
 from  him.  TI  do  not  understand  this.

 a अअ राज सिह  प्रश्न  पूछने के  पहले
 मैं यह साफ  कर  देना  चाहता  हं  कि  प्रधान  मंत्री
 ज  ने  एक  बहुत  बड़ी  गलत  बयानी  उस  हाउस
 के  सामने  की  है  कि  केवल  जेन  संध  के  लोग
 उस  समझौते को  रह  कराना  चाहते  हैं।
 मैं  स्पष्ट  कर  देना  चाहता  हैं  कि  सारा

 अनेक  माननीय पदस्थ  नही  नहों

 आओजअूअराज सिह  ओर  आधे  से  ज्यादा
 कॉप्रेग  कें...

 अने।  माननीय  सदस्य  सटी  नहीं  t
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 अध्यक्ष  महोदय  आपक'  अपनी  वात

 कहने  का  हक  है  उनको  अपनी  वात  कहने  का

 आओ जुज राजसिह  -  आप  बीच  में वोन ने
 को  मना  करने  हैं,  हम  को  आप  बीच  में  नहीं
 बोलने  देते  ।

 अध्यक्ष  महो-य  :  भाप  उनकी  तरफ  मे
 क्यों  बोलते  हैं  ।

 ओबुअजराज  सिह  मुझे  यह  प्रश्न  पूछना
 है  कि  प्रधान  मंत्री  जी  ने  आरबिट्रेशन  की  वात
 कही  और  संविधान  का  हवाला  दिया  कि
 उसके  अनसार  आरबिट्रेशन की  गुंजाइश  है  ।
 लेकिन  यह  जा  स  वक्‍त  इन्होंने  ड्राइ बु नल
 बनाया  है,  यह  हमारे  ऊपर  आरबिट्रेशन करने
 के  लिए  बैठेगा  या  हमारे  ऊपर  फैसला  देने  के

 लिए  बैठेगा  इसका  स्पष्टीकरण  उन्होंने  अभी
 नक  नहीं  किया  है  t

 आओ  मधु  लिम पं  #  मई  को  राज्य सभा
 के  सामने  प्रधान  मंत्री  शी  लाल  बहादुर  शास्त्र
 ने  पंचों  के  सम्बन्ध  में जो  बा नवीन  चल  रहें।

 है  उसको  लेकर यह  कहा  था.

 क  मानवीय  सदय  :  जी  उन्होंने  कहा
 था  वह  पढ़  दीजिये  ।

 आ  मधु  सिमटे  यह  अंग्रेजी  मे  है  इसलिए
 मैं  नहीं  पढ़ता  ।  माननीय  सदस्य  खुद  पढ़  सें  ।
 उस  में  उन्होंने  यह  कहा  है  कि  पंचों  के  सामने
 जो  मसला  जायगा  वह  प्रादेशिक  विवाद का
 नहीं  होगा  जबकि  प्रत्य  जमीन  पर  केव
 सीमांकन  करने का  जायगा  ।  यह  उनका
 वाक्य  है  पढ़  लिया  जाय  ।  अभी  सत्ता
 उसल  की  बंगलौर  में  बैठक  हुई  थी  लेकिन  उनकी
 हिम्मत  नहीं  हुई  कि  अपनी  बैठक  के  सामने
 इस  करार  को  रख  कर  उस  पर  स्वीकृति  की
 महर  लगवाये

 अध्यक्ष  भरोसा  मानन  ors  सिफ
 सवाल  करें  1
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 आओ  मधु  लिमये  :  tt  सवाल  ही  कर  रहा
 हैं।  मेरी  विनती  है  कि  अगर  इस  पर  आप
 वोट  लेने  जा  रहे  हैं  cA  wie  पार्टी  के  सभी
 सदस्यों  को  खुली  आजादी  होनी  चाहिए  कि  वह
 अपनी  इच्छा  के  अनसार  इस  करार  के  पक्ष
 या  विपक्ष  में  वोट  दें  -  अगर  ऐसा  हता  है  तो
 पत्ता  चल  जायेगा  कि  इस  सदन्‌  की  सही  राय
 क्या  है।  अगर  इस  सदन  की  तसल्ली  राय
 जानना  चाहते  हैं  तो  सभी  लोगों  को  बोट
 करने  की  पूरी  आजादी  दी  जाय  t

 आओ  राव लाल  व्यास:  अध्यक्ष  महोदय,
 मैं  डम  गर  एक  ्ाएंट  ओफ़  आकर  उठाना
 चाहता  हूं।  आपने  केवल  सवाल पूछने की
 माननीय  सदस्यों  को  इजाजत  दी  है  लेकिन
 सवाल  पूछने की  आइ  में  आपण हो  रा  हैं  तो

 क्या  यह  दुबारा  भाषण  का  इस  तरह  सिलसिला
 शरू  करने  दिया  जायगा  (टयूशंस)

 आ  हुक्म  चाव  कछवाय :  प्वाइंट  ऑफ
 जाइन  उठा  कर  आप  स्वयं  भाषण  कर  रहे
 #1

 अध्यक्ष  महोदय  जब  कोर्ड  मैम्बर  बोले
 ना  मुन्ने  उमसे  निबटने  दिया  जाय  यह  तो  नहीं
 बि  आप  यह  काम  अपने  जिम्मे  ने  लीजिये  ।

 आओ  हुकुम  बन्द  कछवाय  >  ब्यास जी को जी  को
 अपने  शब्द  वापिस  जेने  चाहिएं  उन्हे  इनके
 कहने  का  कोई  अधिकार नही  है  ।

 अध्यक्ष  महोदय  तो  मैं  उधर  चला  जाता
 हं  फिर  आप  वापस  में  फैसला कर  लीजिये।
 ी  प्रभावित  शास्त्री  t

 आ  रामलाल  व्यास  अध्यक्ष  महोदय,
 अरे  प्वाएंट  औफ़  प्रारंभ  का  क्या  बना?  मैं
 ने  इस  पर  व्यवस्था मांगी  थी  कि  जब  आपने
 केबल  सवा सात  पूछने  की  इजाजत  दी  है  तो
 क्या  उसकी  भाड़  में  भाषण  भी  दिये  जा  सकते
 है?

 wert  क्होशप  सिफ  सयासी  पूछे  आ
 सकने  है.  rhc  नहीं  किये  आ  रोकने  b  आदम
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 मिनिस्टर  का  जवाबी  भाषण  हो  चुका  है
 इसलिए  अब  भाषण  उस  पर  नहीं  किये  जा
 सकते  हैं  -

 औ  प्रकाशकों  meal  (बिजनौर)
 मैं  अड़ी  नमता  के  साथ  प्रधान  मंत्री  जी  से  दी
 प्रश्न  पूछना  चाहता  हं  ।  यह  जो  एलीमेंट  विदेश
 मंत्रालय  को  ओर  से  हिन्दी में  अकाली
 होकर  सदस्यों  में  वितरित  हुआ  है  मैं

 उसको  भवान  मंत्री  जी  को  पत  कर  मुनाना
 आहत हैं  —

 'चुकी  भगनआओऔर  पाकिस्तान  दोना
 की  सरकारें  गुजरातपाध्चम  पाकिस्तान
 सीमा क्षेत्र  में  स  विश्वास  से  पद्  -विराम
 करने,  और  ।  जनवरी  1965  की  स्थिति

 पुनः  लाने  पर  सहमत  हो  गई  हैं  कि  उस  मे
 भारत-पाकिस्तान  की  समूची  सीमा  पर  बरस पान AT
 तनाव कम  करने  में  भी  सहायता  मिलेगी  ra
 यह  है  वह  पृष्ठभमि  जिसके  कि  आधार  र
 यह  सारा  एग्रीमैंट  हआ  है  लेकिन  उस  पृष्टर्भाभ
 को  तोड  दिया  गया  पाकिस्तान  की  और  मे
 मोर  में  आक्रमण  करने  के  आद,  नो  इम
 के  वाद भी  क्या  भारत  सर्कार हम  एलीमेंट
 पर  कायम  रहना  चाहती  है  *

 इसरा  शन  मेरा  यह  है  कि  1956 में
 छाड बेट  पर  हमला  होने  वे  बाद  आने  अपनी
 वहां  सैना  नहीं  भेजी  जनक  ेदरना  अबे  पुलिस
 को  वहां  पर  भेजा  ।  सँभल रिज  पुलिस  ने
 61%  65  नक  अपना  रजिस्टर  मैकेन  किया  t

 आपको  हर  वर्ष  की  तारीखें  लिखी  कि  क  जाकोब
 के  दक्षिण के  उस  भाग  में  जहां  आपने  पाकी-
 स्तान  पुलिस  को  त  देने  का  अधिकार  दिया
 है  वहां  बर  हर  साल  बार  आर,  पांच  आर,
 नी  भीर  दस  दम  बार  यह  कैँदरल  रिज  पुलिस
 नान  करती  रही  तो  मैं  जानना  चाहता  हूं  कि
 प्रधान  मंदी  जी  ने  लंदन  में  विमान  साहब  के
 मामले  इस  पाकिस्तान  के  गत  करने  के  अधि-
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 [st  अकाली र  शास्त्र]
 कार  सम्बन्धी  प्रस्ताव  को  स्वीकार  करते  समय
 क्या  अपने  रजिस्टर  में  दर्ज  उन  तारीखों  को
 नहीं  देखा  था  और  यदि  देखा  था  तो  क्या
 पाकिस्तान  का  दलील  उन  से  भी  ज्यादा
 मजबूत  थी  जोकि  पाकिस्तान  के  उस  तथ्य
 को  स्वीकार  कर  लिया  गया  यह  मेरे  दो
 प्रश्न  हैं  ।

 Dr.  1..  क,  Simghvi  (Jodhpur):  May
 1  know  wheher  the  Prime  Minisier
 was  aware  of  the  factual  and  legal]  im-
 plications  of  the  status  quo  ante  bel-
 tum  as  of  Ist  January,  1965,  and  if  so,
 whether  the  present  agreemenl  agrees
 with  his  impre-sions  of  the  status  quo
 ante  bellem  as  of  Ist  January,  19657
 As  a  complementary  question  to  this,
 may  I  know  whether  he  is  willing  to
 say  that  under  ull  circumstances,  and
 irrespective  of  whatever  Pakistun  may
 do  or  perpetrate  on  us,  they  would
 still  inveke  the  principle  of  the
 sanctity  of  treaties  and  not  the  com-
 plementary  ang  necessarily  adjunct
 principle  of  changed  circumstances  or
 rebtus  sic  stanti  bus  to  which  Acharya
 Kripalani  has  referred?  May  1  know
 whether  Government  proposes  to
 carry  oul  this  agreement  under  all
 circumstances  irrespective  of  what-
 ever  Pakistan  does?

 आओ  बोय  पाकिस्तान के  सिपाही  जब
 सुनाई  से  डींग  जायेंगे  तो  येकंअरकोट  होकर
 जायेंगे,  यदि  यह  बात  सत्य  हैती  चुंकि  कंजरकोट
 हिन्दुस्तान  की  सीमा  में  है  नब  क्या  हिन्दुस्तान
 की  पुलिस  के  सिपाही  भी  सुरा और  डींग  तक
 जा  सकेंगे

 आऔीगोरी  शंकर  कक्कड़  (फतेहपुर)
 मैं  एक  प्रश्न  प्रधान  मंत्री  जी  से  पूछना  चाहता
 हैं।  जब  उन्होंने  अपना  वक्तव्य  इस  सदन
 अंगिया था  उत  समय  उनको  क्या इस  विषय
 की  जानकारी  किसी  सोसे से यी से  थी  अथवा  नहीं
 थी  कि  पाकिस्तान की  पुनीत  क  वहां  उस
 बुराई डींग  के  क्षेत्र  में  गश्त  होती  रही  है  और
 अगर  इस  परकार  की  जानकारी  उनको  उस

 AUGUST  18,  1965 t  on  Gujarat-West
 Pakistan  Border  (M)  738

 समय  नहीं  थी  तता  बह  कौन  से  महत्वपूर्ण
 कागजात हैं  जिनके  कि  बारे  में  बार-बार
 कहा  जाता  है  लेकिन  वह  प्रस्तुत  नहीं  किये
 जाने  हैं  ?

 एक  वात  मुझे  और  कहनी  है  ।  अभी
 अधीन  मंत्री  जी  ने  पाकिस्तान  की  डिमांड
 के  लिए दो  शब्दों  का  प्रयोग  किया  है  कि  वह
 जस्टीफाइऐबुल  आर  ऐडवाइजेबुल  हैं  नो
 मै  उन  से  प्र  कि  फिर  क्या  उसके  बारे  में
 कोई  विवाद  रह  आता  है  जब  प्रधान  मंत्री  जी
 स्वयं  यह  स्वीकार  करने  हैं  कि  इम  इलाके  में
 पाकिस्तानी  पुलिस की  पैट्रोलिंग  होना  जस्टिस-
 फ़ाइगेबुन  और  ऐड्वाइजेबुल  a7  उन्होंने
 अपने  भाग  में  जो  इन  शब्दों  का  प्रयोग  किया
 है  तो  उस  के  याद  में  कौन सा  विवाद  रह
 आता  है  *

 Swell,  Which
 I  am  sorry

 Mr.  Speaker:  Dr.
 party  does  he  belung  tor
 1  da  not  remember,

 Shri  Swell  (Assam—Aultonomous
 Di-tricts):  1  did  not  join  in  the  shout-
 ing.  I  did  not  interrupt  the  Prime  Min.
 ister,  I  may  be  given  a  chance  to  put
 a  question.

 Mr.  Speaker:  He  might  put.
 Shri  Swell:  It  seems  that  between

 April  last  and  now  we  Discovered  that
 Pakistan  had  been  patrolling  the  nine-
 mile  track  between  Ding  ang  Surai
 which  goes  to  show  that  we  do  not
 have  any  proper  knowledge  of  what  is
 going  on  within  our  own  country,  How
 do  we  propose  to  sustain  our  conten-
 lion  that  the  3,500  square  miles  of
 territory  which  Pakistan  now  claims
 really  belongs  to  us?  Secondly,  we
 have  left  everything  to  the  tribunal.
 Now,  if  an  unexpected  thing  happens,
 namely  that  the  tribunal  decides  that
 this  3,500  square  miles  of  territory
 belongs  to  Pakistan,  will  the  Govern-
 ment  willingly  and  happily  hand  over
 this  territory  to  Pakistan?
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 Shri  Hem  Barua:  You  have  deviat-
 ed  from  your  oWn  ruling,  Just  now
 two  Members  belonging  to  the  same
 party  put  two  questions.

 Mr.  Speaker:  Which  party?
 Shri  Hem  Barua:  Dr,  Singhvi  and

 Shri  Kakkar.

 Mr  Speaker:  If  that  has  been  done,
 it  might  be  in  ignorance.  I  did  not
 know  that,  It  has  not  been  done,  I
 suppose,  दी  गुलशन  |

 औ  रामेवरानन्ड  (करनाल)  :  अध्यक्ष
 महोदय,  मुझे  एक  जश्न  पह  लेने  दिया  जाये  |

 अध्यक्ष  महोदय:  नहीं  स्वामी  जी,  जब
 मैं  औरों  को  इजाज़त  नहीं  दे  रहा  नव  मैं  आप
 को  कैसे  इजाजत  दे  सकता  हें  *  मैं ने  एक
 सर्दी  से  एक  ही  आदमी  को  सवाल  पूछने  की
 इजाज़त  दी  है  ।

 ी  लगन  (भटिंडा)  प्रधान  मंत्री जी
 ने  हाल  ही  में  बतलाया  है  कि  रन  औफ  कच्छ
 भें  पाकिस्तान की  पुलिस  आती  जाती रही  है
 ्रौर हम भी हम  भी  कभी-कभी आते  जाते  रहे  तो  यह
 आत  मुझे  कुछ  समय  मे  नहीं  आती कि  दो
 देगा  की  पुलिस  वहां  उकटर्ड  हो  जिसे?  वहां
 क्या  कोई  क्लब  था  या  कया  था  यह  मेरी  समझ
 नहीं  आता  1

 दूसरी  वान  प्रधान  मंत्री  जी  ने  यह  कही
 है  कि  कश्मीर  ओर  ग्न  औफ  कच्छ  का  जो
 अगला  है  वह  अलहदा  है  नो  उन  दिनों  जब
 कारगिल  की  लौकी  को  हमारी  सरकार  ने
 छोड़ा  और  अब  प्लान  मंत्री  जी  कह  रहे  हैं  कि
 पाकिस्तान  के  साथ  जो  मुआहिदा  हुआ  है  वह
 नारा  नहीं  जा  सकता  नो  मैं  पूछना  चाहता  हूं
 कि  क्या  कारगिल  की  चोकी  जा  हमने  छोड़ी
 थी  वह  भी  हमने  वापिस  ले  ली

 *  पाकिस्तान
 झ  कश्मीर गर  हमला  किया  ।  प्रधान  मंत्री
 के  कहने  के  मुताबिक  दोना  देशो  के  विदेश
 मंत्रियों  की  जो  बातचीत  होनी  थी  वह  भी  अब
 छोर  दी  है  नो  मैं  सामना  हैं  कि  यह  समझौने

 SRAVANA  27,  1887  (SAKA)  on  Gujarat-Weat  =  749 Pakistan  Border  (M)
 को  एक  कड़ी  टूटी  है  ओर  दूसरी  भी  टूटने
 बासी  है  तो  फिर  यह  समझौता  कसे रह  गया?

 आओ  रामेश्वरानम्द  अध्यक्ष  महोदय,
 मुझे  एक  प्रश्न  पूछने  दिया  जाय ।

 अध्यक्ष  महोदय  नहीं  स्वामी  जी,  आप
 बैठ  जाइये  ।  अब  मैं  ने  बाकी  पार्थियों  को
 इसकी  इजाज़त  नहीं  दी  और  हर  एक  पार्टी
 से  कें बन  एक  को  बुलाया  नो  फिर  आप  को  कैसे
 बुला  सकता  हूं  ?

 औ  रामेदवरानग्4  :  इसमें  पार्टी का  प्रश्न
 नहीं  है  मुझे  एक  मिनट  सवाल  कर  लेने  दिया
 जाय 1

 अध्यक्ष  महोदय  स्वामी  जी, एक  मिनट
 या  दो  मिनट  की  बान  नहीं  है।  एक  पार्टी
 से  केवल  एक  मंदिर  को  सवाल  पूछने  की
 इजाजत  दी  गई  है  ।  आपकी  पार्टी  के  जो  लीडर
 हैं  वे  ओल  चुक ेहै  इसलिए  मैं  आपको  सान
 पूछने  की  इजाजत  नहीं  दे  सकता  ।

 आओ  रामेश् वरान स्व:  मझे  कंचन  एक  मिनट
 में एफ  सवाल  कर  सेने  दिया  जाये  ।

 अध्यक्ष  महोदय
 जाइये  |

 जी  नही,  आप  बैड

 कुछ  सवाल  के  जवाब  ता  प्रधान
 मंत्री  दे  चुके  है।  जिन  सवालों  के
 आर ेमे  व  समझने  हैं  कि  उनका  जवाब  नहीं
 दिया  गया  है.  या  बह  बालिस  की  और  वजाहत
 करना  चाहने  है,  उन  के  जवाब  अह  दे  ।

 औ  अकाश बोर  आास्त्री  ऐसा  कहने  की
 आवश्यकता  नहीं  है  ।

 अध्यक्ष  महोदय  अगर  उन्ही  यह  कह
 दिया  है  कि  हमारी  पालिसी  यह  है  ओर  हमारा
 फैसला  गाह  है,  नो  कया  वह  आर-वार  उन्हीं
 आंतों  को  दोहराने  चेले  जागें”
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 औ  प्रकाश वीर शास्त्री  :  अध्यक्ष  महोदय,
 आप  जैसे  गवर्नमेंट  के  हितैषी  हैं,  वैसे  ही  आप
 हमारे  अधिकारों  के  भी  रक्षक  हैं।  आप  अपनी
 ओर  से  प्रधान  मंत्री  जी  को  यह  राय  देते  हैं  कि
 जिन  बातों  के  जवाब  आ  चके  हैं,  उन  को  न
 कहें।  माननीय  सदस्यों  ने  जो  प्रशन  किये  2,
 वे  प्राय  वे  हैं,  जिन  के  उत्तर नहीं  आये  हैं  ।

 अध्यक्ष  महोदय  अगर  उन  के  उत्तर
 नहीं  आए  हैं,  तो  मैं  ने  कहा  है  कि  उन  के  उत्तर
 दिये  जायें,  लेकिन  अमा  मैं  उन  को  कहूं  कि  जिन
 प्रश्नों  के  जवाब  आ  चुके  हैं,  वह  उन  को  भी
 दोहराते  चले  जाये  और  फिर  सारो  स्पीच  हो  ”

 यह  बड़ी  अजीव  बान  है,  जो  माननीय  सदस्य
 मजे  बना  रहे  हैं  ।

 ओरातेवरानन्व  :  आप  को  पढ़ाने  की
 आवश्यकता  क्या  पड़नी है  ?  उन्होंने जो  उत्तर
 देना  है  बह  नो  हेना ही  है  ।

 (Unterruptions.)
 at  are  agree  test  माननीय

 स्पीकर  महोरग,  जो  दोतीन  सवाल  रास  हुए
 है,  उन  के  जब  मी  दंगा  ।

 एक  नो  इसा  बारे  भें  पूछा  गया  कि  धर
 एग्रीमेंट  मे  तनाव  को  मिटाने  का  जिक्र  है  ।
 यह  ठीक  है  कि  उस  वसत  तनाव  की  जो  आत
 थी,  वेह  इस  लिए  थी  कि  नाभ  बाईजें  पर
 पाकिस्तान की  फौज  थीं  और  शस  के  मकान
 में  हमारी  फौजें  भी  खड़ी  थीं  '  जब  यह  समझौता
 हुआ,  तब  उस  से  यह  आशा  की  गई  थी  कि
 अगर  हम  दोनों  तरफ़  से  फ़ौजें  हटायेंगे,  तो  उस
 अ  तनाव  या  टेन्शन  कम  होगा  1

 औ  रमेश्वरागम्वय  क्या  वह  कम  हो
 गया  o  (  Interruptions.)

 आ  लाल  बहादुर  आस्था :  दोनों  तरफ़
 से ओ  हमारी  फ़ौजें  खड़ी  थीं,  खास  तोर  पर
 उन  के  बारे  में  बह  बात  थी  ।  भीर  कुछ  हद  तक
 ऐसा  हुआ भी  fy  जब  यह  समझौता  हुआ,  तो
 उस  के  बाद  दोनों  तरफ़  में  फ़ौजें  हटीं  ।

 AUGUST  18,  1985  on  Gujarat-West  742
 Pakistan  Border  (M)

 कम  से  कम  रन  आफ़  कच्छ  में  वे  नही  रहें
 और  कुछ  सरहदों  से  भी,-सता नहीं  कहां,
 लेकिन बे  अपनी  अपनी  सरहदों पर  बली  गईं  t
 छाड़बेट  की  जो  बात  है,  वह  पहले भी
 (Interruptions.)

 आओ  प्रकाशकों  शास्त्री :  अध्यक्ष  महोदय,
 व्यवस्था  का  प्रश्न  है  a

 आ  राम  सेवक  बावल :.  उस  में  पूरी  सोमा
 का  जिक्र है 2

 शनी  अकादर  काइ्त्री:  अगर  प्रधान  मंत्री
 जान-बुझ कर  सदन  को  गलन  मुलाना दें,  तो  हम
 आप  से  अनुरोध  कर  सकते  हैं  कि  आप  अपराध
 मंत्री जी  को  कहें।  इस  में  पद  है  भारतः
 पाकिस्तान  की  समूची  सीमा  a

 आओ  रामसेवक  पावर:  'टायर  लाइफ''  1

 आओ  प्रकाश बर  आधात्री :  प्रधान  मों  जी
 केवल  कच्छ  की  चर्चा  कर  रह ेहैं  ।  एलीमेंट
 “भारत-पाकिस्तान  की  समूची  सीमा”  भर
 तनाव  कम  करने  के  लिए  हुआ  है  t

 wt  लाल  "बु  आध्या  मैं कह  रहो
 हैं  कि  पूरे  बाहर  पर  उन  की  जो  फ़ौजें थी
 और  हमारी  जो  फौजें  उन  के  मुकाबले  में  थी
 उन  की  वात  थी।  सब  जगह  की  वात थी  ।

 (  n‘erruptions.)  मैं  यही  बात  कह  रहाहै
 ो  उसमें  लिखा  हुमा है, वही है । पूरे बाईर वही  है।  पूरे  जाकर
 पर,  तमाम  बाउर पर  7  (Interruptions. ) »

 अध्यक्ष  मह  वय  :  माननीय  सदस्यों  ने
 सवाल  किये  हें,  लेकिन  वे  उन  के  जवाब  नहें
 सुनना  चाहते  हैं।  (interruptions.

 आओ  हुकम  अन्य  कछवाय  :  काम्बोज
 में  क्या  हुआ”  वहां  पर  उन  की  फ़ौजे  बिल्कुल
 नहीं  हटी  ।

 ओ लालबहादुर आधात्री:  इस  का  काश्मीर
 मे  बिल्कुल  कोई  पत सब  नहीं  है इस  में  तमाम
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 area को  बात  थी  7  काश्मीर की  बात  नहीं
 थी।  इस  में  जिद  करने  की  क्या  आत  है?

 इस  में  और  बाइसे  की  बात  थी  t
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 आ  रामेश् वरा नन्द :  क्या  समझौते  में  लिखा
 हुआ  है  कि  “काश्मीर  को  कोड़  कर  ?
 (interruptions),

 आ  मधु  लिमये  इस  करार  में  लिखा
 दुआ  हैं  कि  तनाव  कम  होना  चाहिए  ।  क्या
 काश्मीर  में  तनाव  कम  हुआ

 (intermeptions),

 अध्यक्ष  महोदय  .  क्या  माननीय  सदस्य
 लहने  हैं  कि  मै  बहस  को  यही  पर  खत्म कर  दूं

 और  ग्राम  मिनिस्टर  जवाब न  दे
 *

 एक  माननीय  सदस्य  वह  जवाब  अवश्य
 दे।

 अध्यक्ष  महोदय  लेकिन  उन को  जवाब
 ने  का  मोका  नों  दिया  जाय  ।  वह  जो  भी
 जवाब  देना  चाहने  हैं,  उस  का  उन  को  अधिकार
 है  ।  मैं  केंम  उन  को  बन्द  कर  a? व  सॉकर
 अगर  माननीय  सदस्य  नहीं  सुनेंगे.  ना  मुझे
 पाइप  मिनिस्टर  को  कहना  पढ़ेगा  कि  चह
 यहीं  खत्म  कर  दे  और  वोटिंग  को  लिया
 जाये  t

 आओ  बई  हम  आग  यी  गाइडेंस  चाहते
 7  |

 अध्यक्ष  होय  आप  ता  किसी  बान
 को  मानने  के  लिए  तैयार  नही ंहै  ।  गाइडेंस
 कहा  से  आ  *

 आओ  अन  बहादरआास्त्री  जहा  तक
 गमन  वर्ग रह  को  बात  है,  ये  सब  आत हर
 अनन  नहीं  कही  जाती  और  यह  जरूरी  नहीं
 होता  कि  गवर्नमेंट  अपनी  पालिसी  और  अपनी
 नीति  का  एलान  करनी  रहे  आखिर एक
 माका  देखा  जाता  है,  स्थिति  देखी  जाती  है,
 सीएम  देखी  जानी  है  और  फिर  उस  के

 SRAVANA  rin  on  Gujarat-West
 Pakistan  Border  (M)

 अनुसार फैसला  करते  हैं  1  मैं  राज  उस  का
 कोई  ऐलान  इस  हाउस  के  सामने  कर  दूं,  यह

 ठीक  है,  न  मुनासिब है।  जो  कुछ  मैं  ने
 कहा  है,  सीधी  साहब  की  आदत  उसी  में  भा
 जाती है  1

 आओ  हरि  विष्णु  कामत  ट्यूबल  के  बारे
 में?

 1887  (SAKA)  144

 tt  लाल  बहादुर  शास्त्री  और  देशों  का
 मैं  इस  वक्त  आप  के  सामने  कुछ  नहीं  कह  सकता,
 लेकिन  एक  यह  प्रिसीपल  है,  एक  उसूल  है--
 यूनाइटिड  नेशनल  का  भी  है--कि  जहां  तक
 हो  सके,  अगर  सम्भव  है,  नो  अगर  कुछ  बाने
 _सीसफूल,  शान्तिमय,  तरीके  से,  नेगोशिएशन्ज
 4,  मीडिएशन  से,  आरबिट्रेशन से  तय  हो  स्क,
 तो  अच्छी बात है। बात  है  .  कैफीन  हमारे  यहां  की
 सिट्रीन कुछ  सरसरी  है,  +योंकि  यह  बंटा
 मुल्क  है  और  उस  में  बाउंड रिक  की  बीमार-
 केशन  होने  आनी  है  ।  और  जहां  बाउंडरी की
 डिमार्केशन नहीं  ह्,  उस  के  बारे  में  हम
 पाकिस्तान  से  मिले भी  हैं  -  1959  और
 1960  में  बात  हुई  कौर  उस  में  यह  तय हुआ

 कि  हम  अपने  डिस्पुट  या  हिफीकरटीज  को
 आपस  में  आतचीत  कर  के  तय  करे  और  अग”
 उस  मे  काम  नहीं  बना,  तब  हम  ट्रिब्यूनल  की
 बान  भी  मोच  सकने  है  ।

 भी  हुर  बिष्णु कामत  मेरा  प्रश्न  था
 उस  शत  के  आरे  में  जिसक!  आप  ने  मन्जूर
 किया  है--

 “will  not  be  questioned  on  any
 ground;  whatsoever"

 ऐमी  मिसाल  कहीं  भी  नहीं  मिलनी

 आशा  बहादुर  शास्त्री  वह  टीक  है।
 “बाइंडिंग”  पहले  भी  आया  हुआ  है  ।  जो
 एलीमेंट  है,  उस  में  आया  हुआ  है  कि  जो  उम
 का  फैसला  है,  वह  बाइंडिंग है जै  ।  यह  उस  में
 है।

 आ  हुरी  om  कामत  किस  में”



 748  %Indo-Pak  agreement  AUGUST i  ब
 आओ  लाल  अघासुर  शास्त्री  एलीमेंट

 में  t

 oft  हरि  विष्णु  कामत  :  यह  काबिले
 एतराज  है  ।

 जी  लाल  बहादुर  शास्त्री  ठीक  है,
 लेकिन  कोई  ऐसा  नहीं  है  कि  अगर  एक  आत
 हम  अभी  मान  लेते  हैं.  तो  हम  सब  बातों
 में  उस  को  मान  लेंगे,  हर  एक  को  स्वीकार
 कर  लेंगे  ।  ऐसी  बात  बिल्कुल नहीं  है  ।  यह
 एक  अलग  एलीमेंट है,  जिस  को  हम  ने  माना
 है  और  जैसी  स्थिति  आयेगी,  जैसा  मौका
 आयेगा,  हम  उस  का  मुकाबला  करेगे  ।

 आ  राम सं धक  यादव
 गई  निवेदन है  ।

 ः  अध्यक्ष  महोदय

 Shri  Hari  Vishnu  Kamath:  He  says
 he  may  not  accept  it  later  on,  How
 can  he  leave  it  at  a  loose  endp

 Shri  J.  छ.  Kripalani:  May  1  sub-
 mit  that  my  question  has  not  been  re-
 plied  to?

 Mr.  Speaker;  What  can  I  do?

 Shri  J.  छ.  Kripalani:  What  is  the
 good  of  asking  questions,  then?

 Shri  #.  श्र.  Mukerjee:  1  asked  ४
 specific  question  about  the  UN  forces
 in  Kashmir  conniving  with  the  Pak-
 ‘istani  invaders.  He  giq  not  answer
 that,

 आ  शमसे थक धावा  :  भव्य  महोदय,
 जिन  संशोधनों  को  प्रेस  किया  जायेगा,  आप
 उन  पर  अभी  मत-विभाजन करायेंगे  ।  मेरा
 निवेदन  यह  है  कि  यह  बहुत  ही  महत्वपूर्ण
 प्रश्न  है  और  यह  हिन्दुस्तान की,  जो  हमारी
 मातृभूमि  है.  जमीन  का  प्रश्न  है  ।  मेरा  निवेदन
 हैकि  इस  संबंध  में  गुप्त  मतदान  प्रणाली  इतने-

 माल  को  जाये,  बैलट  से  वाट  किया  जाये,  क्योंकि
 सत्तारूढ़  दल  के  सदस्य  इस  के  पक्ष  भ  भी
 मत  दे  सकते  हैं  भौर  विपक्ष  में  भी  ।

 18,  1965  on  Gujarat-West
 Pakistan  Border  (M)

 अध्यक्ष  महोदय  :  सा  नहीं  हो  सपना  है  a
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 There  are  eleven  substitute  motions.

 Substitute  motion  Nos.  1,  2  4,5,  6
 11,  12  and  13  wre  for  disapproval.  1
 can  only  put  No,  1  if  the  Opposition
 ean  agree  to  that,  which  they  want
 me  to  put,  because  other;  would  be
 barred.  Therefore,  any  one  that  they
 like,  Imight  put.

 Shri  Yashpal  Singh  Kairanay-  Nu
 1  may  be  taken.

 आआ  स०  मो०  बनर्जी  :  सब  को एक  माथ
 ले  निया  जाए  |

 अध्यक्ष  महोदय  डीजीपी  चाहेगे  ना
 सब  पर  नहीं  होगी  -

 आ  ao  बोझ  अनाजों दस  मे  फ  पह
 हो  जाता है  कि  उ  सोशलिस्ट  पार्टी के  सद्य
 नोवाक  आउट  कर  गण  थे  अपनी  एमेरिटस
 मत  नहीं  कर.

 अध्यक्ष  महोदय  इजाज़त  देश  Pin
 उन्होंने  मूव  कर  लो  है  ।

 ह ।  ao  कोण  बीजों  मेरा  निवेदन  यर
 हैकि  काश्मीर  में  जी  कुछ  हुआ  है  उसको  देखने
 हाए  मांग  की  गई  है  कि  इस  apa ar  रद
 कर  दिया  जाग  और  ae  दूसरे  कारणो  से
 इसको  रद्द  करने  की  भांग  को  गरई है
 मैं  चाहता  हें  कि  सबे  को  एक  साय ले  निया
 जाए  |

 अध्यक्ष  महोदय:  मैं  अर्ज  कर  रहा  हे
 किसको एकसाथ  नो  सने  वेकिन  अगर
 डिविजन  होंगी  ता  मैं  एक  पर  ही  कर  सकता  |
 सब  पर  डिविजन  नहीं  कर  सकना  हं।  सगर
 आप  एग्री  नहीं  करते  है  नो  मै  नभ्य
 को  सेना  हैं  ।  y  interruptions).

 Order,  order,  I  will  ask  the  office:=
 to  keep  the  doors  shut;  if  the  Whips
 of  the  different  parties  have  to  get  in
 their  Members  they  might  get  them
 now,  The  question  is,
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 That  for  the  original  motion,  the
 following  be  substituted,  name-
 ly: —

 “This  House,  having  consider-
 ed  the  statement  laid  on  the
 Table  of  the  Howe  by  the

 on
 August,  1965,  on  the  Indo-Pak-
 istan  Agreement  of  June,  1965

 relating  to  Gujarat-West  Pakistan

 Prime  Minister

 Division  No.  2]
 Alveres,  Shri
 Bade,  Shri
 Banerjee,  Shri  se  AM.
 Barua,  Shri  Hem
 Derwa,  Shri  Onker  Lal
 Rei,  Raj  Singh,  Shri
 Chaudhuri,  Shri  Tridib  Kumar
 Ciokaren  Prasad,  Shiri
 Gupte,  Shri  Kathi  Ram
 Kachhovalya,  Shri  Hukam  Chand

 Abdul  Rashid,  Dakshi
 Abdul  Wahid,  Shri  Y
 Achal  Singh,  Shri
 Achuthan,Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Anianeppa,  Shri
 Ankincedu,  Shri
 Anthony,  Shri  Prenk
 Afunachalam,  Shri
 Babunath  Singh,  Shri
 Haddrudduis,  Shri
 Bebliwal,  Shri
 ‘Bal  Krishna  Singh,  Shri
 Barman,  Shei  PC,
 Barrow,  Shri
 ‘Rerun,  Shri  रि.
 Barupel,  Shri  कि...
 Basappa,  Shri
 Baramatati,  Shri
 Bhagat,  Shri  BR.
 Bhagevati,  Shri
 Bhakt  Darshan,  Shri
 Bhanje  Deo,  Shri  LW.
 Bhargava,  Shri  M.B.
 Bhether,  Shri
 Bhattacharyya,  Shri  C.K.
 Birendre  Behadur  Singh,  Shri
 Bist,  Shri  J.B5.
 Borooah,  Shri  P.  C.
 Brehm  Prakash,  Shri
 Brajeshwar  Prased,  Shri

 SRAVANA  27,  1887  (SAKA)

 honour
 India.”

 This
 the  16th  approval,

 AYES
 Kakkar,  Shri,  Gauri  Shanker
 Kamath,  Shri  Hari  Viebou
 Lakhmu  Bhawani,  Shri
 Maurya,  Shri
 Mohan  Swarup,  Shri
 Omkar  Singh,  Shri
 Pillai,  Shri  Nataraje
 Rameshwaranand,  Shei
 Seth,  Shri  Bishanchander
 Shastri,  Shei  Prakath  Vir

 NOES
 Bri  Bay  Lal,  Shri
 ‘Brij  Raj  Singh-Kotah,  Shri
 ‘Chakraverti,  Shri  PLR,
 ‘Chanda,  Shrimati  Jyotene Chandak,  Shri
 Chandrabhan  Singh,  Shri
 Chandriki,  Shri
 ‘Chaturvedi,  Shri  §.N.

 border,  disapproves
 ment  as

 is  the  substitute
 Shri  Yashpal  Singh,  This  is  for  dis-

 If  this  one  is  gecided,
 others  would  be  barred,

 Lok  Sabha  divided:

 on  Gujarat-West  748
 Pakistan  Border  (M)

 ॥  barters
 and

 uway
 sovereignty

 a
 motion

 the  Agree-
 the

 of

 of

 the

 [13.53  hrs.
 Siddhanti,  Shei  Jagdev  Singh
 Sigh,  Shri  A.P.
 Swamy,  Shei  Sivamurthr
 Swell,  Shri
 Valvi,  Shet
 Vishram  Prasad,  Shri
 Yadev,  Shri  Ram  Sewak
 Yainik,  Shri
 Yashpal  Singh,  Shri
 Yudhvle  Singh,  Shr

 Hajarnavis,  Shei
 Hanada,  Shri  Subodh
 Hanumanthiya,  Shri

 Hararika,  Shri  JN.
 Heda,  Shr
 Hem  Raj,  Shr

 Chaudhry,  Shri  Ch
 Chudhori,  Shri  DS.
 Chaudhuri,  Shrimati  Kamala
 Cheudhurl,  Shri  Sechindra
 Chaven,  Shri  DR,
 Chavada,  Shrimati,

 ka,  Shri
 label  Singh,  Shri
 Jadhav,  Shri  ‘Tulshides
 Jegjivan  Kam,  Shri
 Jamit,  Shri  SG.

 Choudhry,  Shri  Labtan
 Daljit  Singh,  Shri
 Dua,  Shri  BK,
 Das,  Shri  Sudhansu
 Das,  Shri  a
 Tyesai,  Shri  Morarii
 Deshorukh,  Shrimatl,  Virlabal  P.
 Dey,  ह... ल  5.2.
 Dhuleshwar  Meena,  Shri
 Dixit,  Shri  G.N,
 Detail,  Shri  Kasinstha
 Dubey,  Shri  BG.
 Trwivedi,  Shri  M.1.
 नितिका,  Shri  ऐ
 Pirodia,  Shri
 Gafraj  Singh  Rao,  Shri
 Gandhi,  Shri  VB
 Gowdh,  Shr  Veermnna
 ‘Guha,  Shri  A.C.
 Gupte,  Shri  Bedshsh  1

 Jayormen,  Shri
 Jena,  Shri
 Joshi,  Shri  A.C.
 Jyotishl,  Shri  ca
 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kannamwer,  Shrimeti,  13
 Keppen,  Shri
 Karnj  Singhp,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khadilker,  Shri
 Khan,  Dr.  PN.
 Khan,  Shri  Shahnawas
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.K
 Kindar  Lal,  Shri
 Kotoki,  Shri  Lilsdher
 Koya,  Shri
 Kripa  Shanker,  Shri
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 Krishoa,  Shri  M.R.
 Krishoamochari,  Shri  nT
 Kureel,  Shri  B.N,
 Lakhan  Dus,  Sbri
 Lakchmikanthomma,  Shrimati
 Lalit  Sen,  Shri
 ‘Lasker,  Shri  NLR.
 harm  Bai,  Shrimati
 Mahadeo  Prasad,  Shri
 Mahadeva  Prasad,  Dr.
 Mabtab,  Shri
 Mahishi,  Dr.  Serojini
 Maimoona  Sultan,  Shrimati
 Mulaichami,  Shri
 Malaviya,  Shri  K.D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri  Rama  Chandra
 Manan,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shei  Yamuna  शिफा  बेते
 Maniyangadan,  Shri
 Mantel,  Shri  D.D
 Marandi,  Shri
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shri  Shiv  Charan
 Mehrowra,  Shri  Braj  Wil
 Mehta,  Shri  J.  R.
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Minimata,  Shrimal
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti

 Mista,  Shri  Shyam  Dhar
 Mohanty,  Shri  Cinkulanande
 Mohun,  Shri
 Moraka,  Shri
 More,  Shri  Sa.
 Muhammad  Tnrmail  Shri
 Mukane,  Shri
 जजा  Manher,  Shri
 Mukeriet,  Shrimati  Sharda
 Murli  Manhor,  Shri
 Murthy,  Shri  B.S.
 Murti,  Shri  MS.
 Muthjah.  Shri
 Mualtar  Mussa.  Shes
 Wark  Shri  wnt.
 Nanda,  Shri
 Nayak,  Siti  Mohan
 ‘Neyer,  Dr.  Sushila
 Netamony,  Shri
 Nirenian  Lal,  Shr:
 aa,  Shri

 “Ayes:

 Indo-Pak  agreement

 The  result  of
 Division  is:  Ayes*  91;  Noes  272.

 The  motion  was  negatived.

 AUGUST  18,  1985

 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  B.S.
 Pandey,  Shri  Vishwa  Nath
 Pandit,  Shrimati  Vijay  Lekehmi
 Panna  Lal,  Shri
 Pant,  Shri  हैं.  C.
 Paramusivan,  Shri
 Petashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  P.R.
 Paul,  Shri  DS.
 Patil,  Shri  ‘ds.
 Paull,  Shri  5.B,
 Patil,  Shri  S.K,
 Patil,  Shri  T.A.
 Pattabhi  Raman,  Shri  C.K.
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Purl,  Shri  oD
 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahodra  Bui
 Raj  Bahodur,  Shei
 Raja,  Shri  C.K.
 Raideo  Singh,  Shri
 Raju,  Shri  D.B.
 Ram,  Shri  थ
 Ram  Sewak,  Shri
 Rem  Swarup,  Shri
 Ramdhani  Das,  Shri
 Ramehekhar  Prasad  Singh.  Shri
 Rananjei  Singh,  Shri
 Rane,  Shr
 Rao,  Shri  Jaganatha
 Rao,  Dr.  K.L.
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Reo,  Shri  Thirunal
 Rattan  Lal,  Shri
 Rey,  Shrimati  Renuke Reddi,  Dr,  छे.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  R.  Surendra
 Reddy,  Shri  Ramakrishna
 Reddy,  Shrimati  Yeshods
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr,  3.  K.
 Sahu,  Shr  Rameshwar
 Saigal,  Shri  A.  ऊ
 Samanta,  Shri  S.C.
 Samoani,  Shri
 Sani,  Rupli,  Shri
 ‘Surat,  Shri  Shamlal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati

 the

 on  Gujarat-West
 Pakistan  Border  (M)

 Satyanarayana,  Shri
 Sen,  Shri  A.K.
 Sen,  Shri  P.  G.
 Shah,  Shri  Manubendra
 Shakuntala  Dewi,  Shrimeti
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma  Shri  K.c.
 Shashi  Ranjan,  Shri
 ‘Shastri,  Shri  Lal  Bebadur
 Shastri,  Shri  Ramanand
 Sheo  Naruin,  Shri
 Shinde,  Shri
 Shree  Narasan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyam  Kumari  Devi  Shrimati
 Siddananiappe,  Shri
 Sidheahwar  Prasad,  Shri
 Singh,  Shri  D.N.
 Singh,  Shri  K.K.
 Singha,  Shri  G.K.
 Sinha,  Shrimati  Ramdular:
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshweri
 Sinhassn  Singh,  Shri
 Senotak,  Shri  Nardeo
 Soy,  Shri  H.C.
 Srinivasan,  Dr.  Be
 Subramaniam,  Shri  ¢:.
 Subramanyam,  Shri  1.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shr
 Swaran  Singh,  Shri
 Tantia,  Shri  Rameshwar
 ‘Thimmaiah,  Shri
 “Thomas,  Shri  A.M.
 ‘Tiwary,  Shri  D.N.
 ‘Tiwary,  Shri  K.N,
 ‘Tiwary,  Shri  KR  5.
 Tula  Ram,  Shri
 ‘Tyagi,  Shri
 Ulkey,  Shri
 Upadhyaya,  Shri  Shiva  Dutt
 Vaishya,  Shri  M.B.
 Warma,  Shri  M.1..
 Varma,  Shri  Ravindra
 Veerappa,  Shri
 Venkstasubbaiah,  Shri  ह
 Werma,  Shri  algovind
 Vidyalankar,  Shri  ALN.
 Viegas  Ananda,  Mahatajkumar
 Vyas,  Shri  Redbels)
 Yadav,  Shri  Rem  Harkh
 Yedeva,  Shri  BP.

 भी  हामसेबक  यादव:  न  अप  जमीन
 बचा  सकने  हैऔर  न  जान  वचा  सकते  है  ।

 the  name  of  one  Member  could  not  be  recorded.
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 agreement

 Mr.  Speaker:  Now,  substitute
 motion  Nos,  7  and  10  are  suggestions,
 for  they  are  partly  covered  by  No.  1.
 1  ची  take  them  separately  but  put
 them  both  together.  Substitute  motion
 No,  7  is  by  Shri  Brij  Raj  Singh,  and
 Fubstitute  motion  No.  10  js  by
 Shrimati  Renu  Chakravartty.

 Shri  Brij  Raj  Singh:  They  cannot
 be  put  together.  Sir.  How  can  that
 be  done?

 Mr,  Speaker:  They  can  be  put  to
 gether  if  the  House  agrees.  (Inter-
 ruption).  There  is  no  cause  for  re-
 sentment.  प  am  only  saying  that  if
 the  House  agrecs  they  can  be  put
 together.  If  it  is  desired  that  they
 should  be  put  separately,  certainly  I
 shall  put  them  separately.

 Shri  I  N.  Mukerjee:  The  tenor
 of  the  two  amendments  is  completely
 different  and  I  cannot  envisage  their
 beigg  put  topether.

 Mr.  Spaker:  My  intention  was,  if
 they  were  not  being  pressed,  then  I
 might  put  them  together.  But  if
 they  are  pressed,  I  shall  put  them
 separately.  1  have  no  objection.  I = ehall  first  put  No,  de

 The  question  is:

 “That  for  the  original  motion,

 on  Gujarat-West
 Pakistan  Border  (M)

 Table  of  the  House  by  the
 Prime  Minister  on  the  16th
 August,  1965,  on  the  Indo-
 Pakistan  Agreement  of  June.
 1965  relating  to  Gujarat-West
 Pakistan  border,  is  of  the
 opinion  that—

 1887  (SAKA)  752

 (a)  by  launching  an  undeclared
 invasion  on  Kashmir,  Paki-
 stan  has  sabotaged  the  very
 basis  of  the  pact,  namely,
 the  imperative  need  to
 maintain  Indo-Pak  peace
 and  goodwill;
 the  Agreement  was  entered
 into  on  the  ground  that  “it
 would  result  in  Jessening  of
 tensions  on  the  Indo-Pak.
 border":

 (b),

 Pakistan  has,  by  its  own
 action,  violated  thig  basic
 postulate  of  the  Agreement;

 (ce)

 (d)  the  pact  ॥  effect  now
 stands  annulled;

 and,  therefore,  urges  upon  tie
 Government  to  let  it  be  known
 to  Pakistan  that  India  does  not
 hold  itself  committed  any  longer to  the  Agreement,  and  further
 directs  the  Government  to  call  ot
 the  proposed  meeting  of  Indo-
 Pak  Foreign  Ministers  and  take
 no  further  steps  in  pursuance  of

 the  following  be  substituted,  the  Agreement  until  Pakistan
 namely:  demonstrates  in  a  convincing

 manner  its  bonafides.”  (7).
 “This  House,  having  considered

 the  statement  laid  on  the  The  Lok  Sabha  divided.

 AYES

 (a87  brs. Division  No.  3]

 Bade,  जोधा
 Banerice,  She  5.M.
 Barua,  shri  Hem
 Rerwa.  Shri  Onkar  Lal
 Brij  Rai,  Singh  Shri
 “Gekaran  Prasad,  Shri

 Maurya,  Shri

 867  (  AT)  LSD—8.

 Kamath,  Shri  Hari  Vishnu
 Kakkar,  Shri  Gauri  Shanker

 Singh,  Shri  A.P.
 Swamy,  काना  Sivenmarthi

 Swell,  Shri
 Vivhram  Prasad,  Shri
 Yadav,  Shri  Ram  Sewal,
 Yeshpal  Singh,  Shri
 Yudhrir  Singh,  Shri
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 Abdul  Rashid,  Bokhshi
 Abdul  Wahid,  Shei  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimats
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Anjunappa,  Shri
 Ankineedu,  Shri
 Anthony,  Shri  ह
 Arunachalam,  Shri
 Habunath  Singh,  Shri
 Hakliwal,  Shri
 ‘Hal  Krishna  Singh,  Shri
 Barman,  Shri  P.C.
 Barua,  Shri  कर,
 Barupal,  Shri  P.L.
 Baseppa,  Shri

 “Barumatari,  Shri
 Bhagat,  Shri  BR
 Bhogavati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bhargava,  Shri  M.B.
 Thattucharyya,  Shri  C.K.
 Hint,  Shri  J.B.5.
 Boroosh,  Shri  P.C.
 Brahm  Prakash,  Shri
 Hrajcshwat  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Singh-Kotah,  Shri
 Chokraverti,  Shri  PR,
 Chanda,  Shrimati  Jyotana
 ‘Chandak,  Shi
 Chandrabhan
 Chandriki,  Shri
 Chaturvedi,  Shri  5.N.
 Chaudhry,  Shri  Chandrameni  Lul
 Chaudhun,  Shri  0.5.
 Chaudhuri,  Shrimati  Kamala
 Chaudhuri,  Shri  Sachindra
 Chavan,  Shri  DR.
 Daljit  Singh,  Shri
 Das,  Shri  BLK.
 das,  Shei  Sudhansu
 Va,  Shri  ८.
 Desai,  Shri  “Morarii
 Lestinukh,  Shri  Shivaji  Rao  s
 Deshmukh,  Shrimati  Virnlabai  लि
 Dey,  Shri  §.K.
 Dhuleshwar  Meena,  Shri
 Lait,  Shri  G.N.
 Dorai,  Shri  Kasinathe
 Dubey,  Shri  BG.
 Dwived)  Shri  M.L.

 ingh,  Shri

 AUGUST  18,  1965

 NOES

 Ering,  Shri  De
 Firodia,  Shri
 Gandhi,  Shri  WBS
 Gowdh,  Shri  TLE,
 Guha,  Shri  A.C,
 (Gupta,  Shri  Budshah
 Hajarnavis,  Shri
 Haneda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Hag,  Shri  M.M.
 Harvani,  Shri  Ansar
 Hazarika,  Shri  J.N.
 eda,  Shri
 Hem  Raj,  Shri
 Himataingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  Tulshidas
 Jagiivan  Ram,  Shri
 Jamir,  Shri  5
 Jamunadevi,  Shrimati
 Jayaraman,  Shri
 Jena,  Shri

 Kabir,  Shri  Humayun
 Kadadi,  Shri
 Kannamwar,  Shrimati  Tai
 Kappen,  Shri
 Karni  Singhji,  Shri
 Karuthiruman,  Shri
 Kedaria,  Shri  CM.
 Khadilkar,  Shri
 Khan,  Dr,  P.N.
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.K.
 Kinder  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koya,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.R.
 Krishnamachari,  Shri  T.T.
 Kureel,  Shri  BN.
 Lahtan  Chaudhry,  Shri
 Lakhun  Das,  Shei
 ‘Lakshmikanthamma.  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  NLR.
 ‘Laxmi  Bai,  Shrimati
 Mabadeo  Prasad,  Shri
 Mahadeva  Prasad,  Dr.
 Mabtab,  Shri
 Mahishi,  Dr.  Serojini
 Sdaimoona  Suluin,  Shrimats
 Malaichami,  Shri
 Malaviya,  Shri  K.D.
 Malhotra,  Shri  Inder  J.

 on  Gujarat-West  754 Pakistan  Border  (M)

 Mullick,  Shri  Rama  Chandra
 Mansen,  Shri
 Mandul,  Shri  Yamuna  Prasad
 Maniyangedan,  Shri
 Mantri,  Shri  DD,
 Marandi,  Sbri
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shri  Shiv  Charan
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Minimata,  Shrimati
 Mirza,  Shri  Baker  Aly
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  M.P.
 Misra,  Shri  Hibudhendre
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulananda
 Mohain,  Shri
 Morarka,  Shri
 More,  Shri  कर...
 Muhammad  Iamail,  Shri
 Mukane,  Shri
 Mukeriee,  Shrimati  Sharda
 Murli  Manohar,  Shri
 Murthy,  Shri  B.S.
 Murti,  Shri  Mos.
 Muthiah,  Shri
 Naik,  Shri  D.J.
 Nanda,  Shri
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nesamony,  Shri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  B.S.
 Pandey,  Shri  Vishwa  Nath
 Pandit,  Shrimati  Lakahmi
 Panna  Lal,  Shri
 Pant,  Shri  ह.
 Paramasivan,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  P.R.
 Patil,  Shri  0.5.
 Patil,  Shri  J.5.
 Patil,  Shri  S.B.
 Paul,  Shri  अकर
 Patil,  Shri  T.A.
 Patubhi  Raman,  Shri  Rk.
 Pillai.  Shri  Nateraja
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 Trabhaker,  Shri  Navel
 Pratap  Singh,  Shri
 Puri,  Shri  0.0.
 Raghunath  Singh,  Shri
 Rai,  Shrimati  Sahoclra  Har
 Raj  Bahadur,  Shri
 Raj  Sh  CLR.
 Rajdeo  Singh  Shri
 Raju,  Shn  DB
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Kam  Swarup,  Shri
 Kamdhani  Des,  Shri
 Ramebekhar  Prasad  Singh,  Shri
 Rananjai  Singh,  Shri
 Kane,  Shri
 Hav,  Shri  Jagunathe
 Kao,  Dr.  KL
 Rao,  Shri  Krichnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Thitumale
 Rattan  Lal,  Shri
 Ray,  Shrimati  Renuke
 Reddi,  Dr,  मे.  Gopala
 Keddy,  Shr  Remakrishow
 Reddy,  Shrimati  Yashods
 Roy,  Shri  Bishwanoth
 Sadhu  Kam,  Shri
 Saha,  Dr,  5.K,
 Sahu,  Shri  Rumeshwar
 Suigal,  Shri  AS

 Mr.  Speaker:
 division  is  as  follows:

 "Ayes  At:  Noes

 The  motion  was  negatived.
 Mr,  Speaker:  I  shall  now  put  subs-

 titute  motion  No.  10  by  Shrimati  Renu
 Chakravarity.  The  question  is:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 Division  No,  अं]

 Ancy,  De  M.S,
 Badrudduja,  Shri
 Ranerjee,  Shri  5.M.
 Harua,  Shri  Hem
 Hasumatari,  Shri
 Chakravartty,  Shrimau  Renu
 Flies,  धा  Moham  mad
 Gupta,  Indeaiit
 Gupta,  Shri  Kashi  Ram

 *  Ayes:  the  name  of  one  member  could

 The  result  of  the

 SRAVANA  27,  1887  (SAKA)

 Samanta,  Shri  $.C.

 on  Gujarat-West  766
 Pakistan  Border  (M)

 Sinkwsan  Singh,  Shri
 Snatek,  Shri  Nardeo

 Sanji  Rupii,  Shri  Soy,  Shri  H.C.
 Saraf,  हाता.  Sham  Lal  Ail  n,  Dr.  P.
 Surma,  Shri  AT.  Subramaniam,  Shri

 Devi,  Shri  T.
 ‘Salyanarayane,  Shri  Sumat  Prusad,  Shri
 Sen,  Shri  AK.  Sunder  Lal,  Shri
 Sen,  Shri  P.G.
 Shah,  Shri  Manabendra
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  K.C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Sho  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shi
 Shree  Narayan  Das,  Shiri
 Shukla,  Shi  idya  Charan
 Shyam  Kumari  Devi,  Shrimats
 Siddananjuppa,  Shri
 Sidheshwar  Prasad.  Shri
 Singh,  Shri  KK.
 Singha,  Shri  GK.
 Sinha,  Shrimati  Rumdulars
 Sinha,  Shri  Satya  Narayan
 Sinhe,  Shrimati  Tarkeshwori

 Surendra  Pal  Su
 Swaran  Singh,  Shri
 ‘Tentia,  Shri  Ramesh ar ‘Thimmaigh,  Shri
 ‘Thomar,  Shri  A.M.

 Shr

 Tiwary,  Shri  DN.
 Tiwary,  Shri  KN:
 ‘Tiwary,  Shri  RS.
 Tula  Kam,  Shri
 ‘Tyagi,  Shri
 Uikey,  Shr

 Varma,  Shri  Mb,
 Varma,  Shri  Ravindra
 Veerappa,  Shri
 Venkatasubbainh,  Shri
 Verma,  Shri  Balgovind
 Vidyalankar,  Shr  A  aN
 Vyas,  Shri  Radhelal
 Yadav,  Shri  Ram  Harkh
 Yaduva,  Shri  BP.

 “This  House,  having  considered
 the  statement  laid  on  the  Table  of
 the  House  by  the  Prime  Minister

 262,  on  the  Ith  August,  1965,  on  the
 Indo-Pukistan  Agreement  of  June.

 AYES

 Kakkar,  Shri  Gauri  Shanker
 Kamath,  Shri  Heri  Vishnu
 Mourya,  Shri
 Mukerjee,  Shri  H.N.
 Murmu,  Shri  Sarkar
 Nair,  Shri  Varuderan
 Omkar  Singh,  Shn
 Pandey,  Shri  Sarjoo
 Rameshwarnnand,  Shri

 1965  relating  to
 Pakistan  border,  ig  of  the  opinion
 that  the  clause  for  reference  1७
 arbitration  be  revoked,  as  it  im-
 pinges:  upon  our  sovereign  rights
 on  the  territory  of  Kutch  and  i-
 fraught  with  grave  dangers."(10).

 The  Lok  Sabha  divided,

 Gujarat-West

 [13-58  hes.

 Reddy,  Shr  Beware
 Reddy,  Shri  Yallamande
 ‘Seth,  Shri  Bishanchander
 Singh,  Shri  J.B.
 Swamy,  Shel  Sivamurthe
 Warior,  Shri
 Yadav,  Shel  Hem  Sewak
 Yudbvir  Singh,  Shin

 not  be  recorded.
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 Abdul  Wahid,  Shei  TT
 Achal  Singh,  Shal Achuthan,  Shei
 Akkemma  Devi,  Shrumati
 Alogesan,  Shr
 Alva,  Shri  AS.
 Alva,  Shei  Joachim.

 nh  a,  Shri
 Ankineedu,  Shri
 Anthony,  Shri  Prank
 Acunachelam,  Shri
 Babunath  Singh,  Shri
 Makliwal,  Shei
 Bal  Krishna  Singh,  Shei

 ए  atman,  Shri
 Narrow,  Shei”
 Warua,  Shri  हे.
 फक,  Shri  PLL.
 Rasappa.  Shri
 Whagat,  Shri  FR.

 vati,  Shei
 Darshan,  Shri

 Bhania  Deo,  Shri  LN.
 Bhargava,  Shri  MB
 Whatker,  Shri
 Bhattacharyya,  Shri  CR.
 Tirendea  Hahadur  Singh,  Shri
 Hist,  Shri  LAS.
 Hotooah,  Shri  MC
 Brolin  Prakash,
 Braieshwar  Prasad,  Shri
 का  Bas  Lal,  Shee
 Wij  Raj  Singh,  Shri
 Uhukraverti,  Shei  TR.
 Chanda,  Shrimats  Jyotena
 Chandak,  Shri
 Chandrabhan  Singh,  Shei
 Chandriki,  Shri
 Chaturvedl  Shri  5.N.
 Chaudhry,  Shri  Chandramani  Lal

 NOES

 Firodia,  Shei
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shri  VBL
 (Cnwdh,  Shri
 Guha,  Shri  AG.
 Gupta,  Shri  Hadshah,
 Hajarnavis,  Shri
 Hoenada,  Shri  Subodh
 Hanumenthaiya,  Shei
 Haq,  Shri  M.  M.
 Harveni,  Shri  Ansar
 Hazarika,  Shel  J.N.
 Heda,  Shri
 वहा.  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jathay,  Shei  Tulshidas

 nm  Ham,  Shri
 Jamir,  Shri  3.6.
 Jantunadevi,  Shrimati
 Jayaraman,  Shri

 Kedaria,  Shri  CM.
 Khan,  lr,  DN,
 Khan,  Shri  Shahnawar
 Khanna,  Shri  PK,
 andar  Lal,  Shri
 Kotoki,  Shri  Liladher
 Koya,  Shri
 Kripa,  Shanker,  Shri
 Krishna,  Shri  MR.
 Krishnamachari,  Shri  T.1.
 Kureel,  Shri  BN.

 Chaudhuri,  Shri  0.5.  Lahtan  Chaudhry,  Shri
 Chaudhuri,  Shrimati  Kamala  Lakhan  Das,  Shri
 ‘Chaudhuri,  Shri  Sachind:  1  il  Shrimati
 Chavan,  Shri  DR,  ‘Lalit  Sen,  Shri
 Chavda,  Shrimati  Joraben  Laskar,  Shri  NLR,
 जा  Singh,  Shri  बकता  Dai,  Shrimati
 Das,  Shr  BLK.  Mahadeo  Prasad,  Shri
 Tas,  Shri  Sudhensu  Mahadeva  Prasad,  Dr.
 Tawa,  Shri  ca  Mahtab,  ह...
 ‘Deval,  Shri  Morarii  Mahishi,  Dr.  Sarodini
 Deshmukh,  Shrimati  Vimlabaj  P.  Maimoone  Sultan,  Shrimati
 Dey,  Shri  SK  Malaichami,  Shri
 lyhuleshwar  Meena,  Shri
 Diait,  Shri  G.N,
 Dorai,  Shri  Kasinathe
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L
 Eving.  ShriD.,

 Maleviya,  Shri  K.D.
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri  Rama  Chandra
 Manaen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shei  Yarruna  Prasad
 Maniyangadeo,  Shri
 Mantri,  Shri  DD.
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 Marandi,  Shri
 Masurlya  Din,  Shri
 Mathur,  Sho  Harish  Chandra
 Mathut,  Shri  Shiv  Charan
 Mehrotra,  Shri  Tiraj  Bihari
 Melkote,  Dr,
 Menai,  Shti  Gopal  Det
 Menon,  Shri  Krishna
 Mintmate,  Shrimati
 Mirza,  Shri  Beker  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  M.P.
 Misra,  Shri  Dibudbendra
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulananda
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  KL.
 More,  Shri  8.5.
 Muhammad  Temail,  Shri
 Mukane,  Shri
 Mukeriece,  Shrimath  Sharda
 Murli  Manohar,  Shri
 Murthy,  Shri  B.S.
 Murti,  Shri  M.5.
 Muthiah,  Shri
 Muzaffar  Hussain,  Shri
 Naik,  Shri  De
 Nanda,  Shri
 ‘Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nesamony,  Shri
 ‘Niranjan  Tal,  Shri
 Oza,  Shei
 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  B.S.
 Pandey,  Shri  Vishwa  Nath
 Panna  Lal,  Shri
 Pant,  Shri  K.C.
 Paramasiven,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhotubhar
 Patel,  Shri  N.N.
 Patel,  Shri  कारे,
 Patil,  Shri  DS.
 Patil,  Shri  J.5.
 Patil,  Shri  SB.
 Patil,  Shri  SK.
 Patil,  Shei  T-A.
 Pattabhi  Raman,  Shri  C.K.
 Prabhakar,  Shri  Naval
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 Kam,  Shri  Te
 Kam  Sewak,  Shri
 Kem  Swarup,  Shri
 Ramdheni  Das,  Shri
 RKemsbekhur  Prasad  Singh,  Shri
 Renaniai  Singh,  Shri
 Rane,  Shr
 Rao,  Shri  Jaganatha
 Rao,  Dr.  हि...
 Kay,  Shel  Krishnamoorthy
 Kao,  Shri  Muthyal
 Ran,  Shri  Thiramala
 Rattan  Lal,  Shri
 Kay,  Shrimati  Renuka
 Reddi,  Dr.  ss  Gopala
 Reddiar,  Shei
 Reddy,  Shri  Narayan
 Keddy,  Shri  रि.  Surendra

 SRAVANA  ay,  1

 ‘Sarma,  Shei  AT.

 (SAKA)  on  Gujarat-Weet
 Pakistan  Border  (Ma  700

 Subramunim,  shri.
 |) Shr T

 Sutynerajna,
 Sen,  Shri  A.K.
 Sen,  Shri  PG.
 Shah,  Shri  Manabendra
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  AP,
 Sharma,  Shri  K.C.
 Shi  Ranjan,  Shri
 Shastri,  Shri  Lal  Bahadur
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Dea,  Shri
 Shukla,  Shri  Vidys  Charan
 Shyam  Kumari  Devi,  Shrimati

 pa,  Shei Reddy,  Shri
 Keddy,  Shrimati  Yesboda
 Koy,  Shri  Bishwanath
 hadhu  Ram,  Shri
 haha,  Dr.  S.K.
 Sahu,  Shri  Rameshwar
 Salgal,  Shri  A.5.
 Samanta,  Shri  $.¢:.

 Mr,  Speaker:  The
 Division  is:  Ayes  26;  Noes

 The  motion  was  negatived.

 आओ  मु  लिम  :  मेरा वोट  गलत  भया
 है  1  मैं  इसके  हक  में  वोट  नहीं दे  रहा  हूं  t

 That  would  be  re- Mr,  Speaker:

 Sidheshwar  Prasad,  Shri
 Singh,  Shri  DLN.
 singh,  Shri  K.K.
 Singha,  Shri  G.K.
 Sinha,  Shrimuti  Ramdulari
 Sinha,  Shtimeit  Tarkeshoari
 Sinbusan  Singh,  Shri
 Snatak,  Shri  Nurdeo
 Soy,  Shri  हन
 Srinivasan,  Dr.  रि.

 result  of  the
 264.

 val.
 That  for  the  original  motion,

 following  be  substituted,  namely:--

 Sumat  Provad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shere
 Swuran  Singh,  Shri

 hi  Rameshwar
 ‘Thimmaiah,  Shri
 Thomas,  Shri  A.M
 Tiwary,  Shri  D.N.
 ‘Tiwary,  द  K.N.
 ‘Tiwary,  झापा,  B.S.
 Tula  Rem,  Shri
 ‘Tyagi,  Shri
 Uikey,  Shri
 Upadhaya,  Shri  Shive  Dutt
 Valshye,  Shei  ME.
 Valvi,  Shei
 Verma,  Shri  Mf.
 Varma,  Shri  Ravindra

 Verma,  Shri  Balgovind
 Viuyalankaer,  Shri  A.N.
 Vijaya  Ananda,  Maharajkuinsr
 Vyas,  Shri  Rodhelal
 Yadav,  Shri  Rem  Harkh
 Yoders,  Shri  BP.

 IT  will  now  put  to  vote  subslituic
 motion  No.  8  by  Shri  Oza,  for  appre.

 The  question  is:
 the

 “This  House,  having  considered
 the  statement  laid  on  the  Table corded  that  Shri  Madhu  Limaye  did

 not  vote  for  this  substitute  motion.
 Shri  Brij  Raj  Singh:  Then  the

 count  will  be  different.
 Mr.  Speaker:  That  would  be  taken

 into  account.  I  have  only  to  reud
 what  appears  on  the  board.

 of  the  House  by  the  Prime  Minls-
 ter  on  the  16th  August,  1985,  or,
 the  Indo-Pakistan  Agreement  uf
 June,  1965  relating  to  Gujara!-
 West  Pakistan  border,  approve;  ab
 it”  (8).

 The  Lok  Sabha  divided
 Division  No.  5]  AYES  11359  hex,

 Abdul  Rashid,  Bebshs  Ananuppa,  Shri  Barma, Shri  F.C: Abdul  Wahid,  Shri  T.  Ankineedu,  Shri  Barrow,  Shri
 Achal  Singh,  Shri  Anthony,  Shri  Frank  Barua,  Shri  BR.
 Sores  Shri  Arunachalam,  Shri  Barupal,  Shri  Pa, Devi,  Singh,  Shr  Besappa,  Shri
 Alngeaea,  Shri  Badrudduja,  Shri  Basurnatari,  Shri Alva,  Shri  AS.  ‘Bakiwal,  Shri  Bhaget,  Shei  B.R. Alva,  Shri  Joachim  Balj  Krishna  Singh,  Shri  Bhagarati,  Shr:
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 Whakt  Datshan,  Shri
 Khonia  Dew,  Shri  LN,
 Bhargava,
 Hhatkar,
 Bhattac!
 Birendra  Bahadur  Singh,  Shri
 ist,  Shere  ).B.5.
 Boroouh,  का  रि.
 Brahm  Prakash,  Shri
 Hrojeshwar  Prasad,  Shri
 Brij  Wasi  Lul,  Shri

 ingh,  Ketuh  Shri
 enti,  Shri  PLR.

 Chanda,  Shrimati  Jyotsna
 Chan-tik,  Shei
 Chandrabhan
 Chondriki,  Shri
 Chaturvedi,  Shri  S.NL
 Chaudhry,  Shri  Chandramani  Lul
 Chaudhuri,  Shri
 Chaudhuri,  Shrimati  Kumula
 Chundhurs,  Shri  Suchindra
 Chuvun,  Shn  DR.
 Waljit  Singh,  Shri
 Vos,  Shri  WK
 Daa,  Shri  Sudhansu
 Thase,  Shri  C,
 Viesui,  Shri  Morarji
 Deshmukh,  Shrimati,  Vimlabai  P,
 Dey,  Shri  5.
 Dhaon,  Shri
 Dhuleshwar  Meena,  Shri
 Dixit,  Shri  GN.
 Dierai,  Shei  Kasinatho

 gh,  Shri

 Caine  Singh  Rao,  Shri
 tend,  Shri  VBL

 Gupta,  Shi  Hadehah
 Hajarnavis,  Shri
 Vansda.  Shri  Subodh Hanumanthiaye, st Viag.  Shri  MoM.
 Mazarika,  Shri Veda,  Shei
 Jiem  Raj,
 THmatetngke,  Shri
 Lghal  Singh,  Shri’
 lagiiven  Ram,  Shei  1
 hamir,  Shri  S.C.
 Jamunadevi,  Shrimat
 Tayaraman,  Shri

 am  Singhil,  Shri

 Indo-Pak  agreement

 Karuthiruman,  Shri
 Kedaria,  Shri  C.M.
 Khadikar,  Shri
 Khan,  Dr.  PN.
 Khan,  Shri  Shahnawar
 Khanna,  Shri  Mehr  Chun
 Khanna,  Shri  PK.
 Kindar  Lal,  Shri
 Kotoki,  Shri  Liladhar
 Koya,  Shri
 Kripa  Shankar,  Shri
 Krishna,  Shri  MR,
 Krishnomachari,  Shri  ‘TT.
 Kureel,  Shri  BN.
 Lohtan  Choudhry,  Shri
 Lakhan  Tas,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  NLR.
 Laxmi  हि
 Mahadeo  Pra
 Mahadeva
 Mahtab,  Shri
 Mahishi,  1
 Maimena  Sultan,  Shrimati
 Malaichami,  ऊ
 Mulaviya,  Shri  K.  DD
 Malhotra,  Shri  Inder  J.
 Mallick,  Shri  Rama  Chandra
 Manaen,  Shri
 Mandal,  Dr.  रि
 Mandal,  Shri  Yamuna  Prasad
 Maniyangodan,  Shri
 Mantri,  ी  1,

 Surojin

 Marandi,  Shri

 Mehta,  Shei  J.B.
 Melkote,  Dr,
 Mengi.  Shri  Gopal  Dutt
 Menon,  Shri  Krishna

 imate,  Shrimati
 Mirza,  Shri  Baker  Alb
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  MP,
 Misra,  Shri  Bibudhendra
 Misra,  Shri  Shyam  Dhar
 Mohanty,  Shri  Gokulanande
 Mohain,  Shri
 Moratka,  Shri
 More,  Shri  KL.
 More,  Shri  5.5.
 Muhammad  Ismail,  Shri
 Mukane,  Shri
 Mukerice,  Shrimati  Sharda
 Murli  Manchat,  Shri
 Murthy,  Shri  BS.
 Murti,  Shri  M.
 Muthiah,  Shri
 “Muraffat  Husain,  Shri

 AUGUST  18,  1965  on  Gujarat-West
 Pakistan  Border  (M)

 Naik,  Shri  0.1.
 Nanda,  s
 Nayak,  Shri  Mohan
 Nayar,  Dr,  Sushila
 Nesamony,  Shri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.N,
 Pandey,  Shri
 Pandey,  Shri  है  ishwa  Nath
 Pundit,  Shrimati  Viiay  ‘Laksh
 Panne  Lal,  Shri
 Pant,  Shri  KC.
 Paramaaiver,  Shri
 Parashar,  Shri
 Patel,  Shri  Chhetubhai
 Patel,  Shri  BLN,
 Patel,  Shri  फार
 Patil,  Shri  DLS,
 Patil,  Shri  ys.
 Patil,  Shri  SH,
 Patil,  Shri  अकर
 Patil,  Shti  TPA.
 Pattubhi  Raman,  Shri  CR.
 Pillai,  Shri  Natara;
 Prabhakar,  Shri  Naval
 Pratap  Singh,  Shri
 Puri,  Shri  DD.
 Ragharath
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 Raia,  Shri  CR.
 Rajdeo,  Singh,  Shri
 Raju,  Shri  DB.
 Ram,  Shri  या.
 Ram  Sewak,  Shri
 Ram  Swarup,  Shri
 Ramdhani  Das,  Shri
 Ramehekhar  Prasad  Singh,  Shri
 Rananiai  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Dr.  K.L.
 Reo,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Ray,  Shrimeti  Renuka
 Reddi,  Dr.  हि.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  हि.  Surendra
 Reddy,  Shri  Ramakrishna
 Reddy,  Shrimati  Yasho.la
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  5.K.
 Sahu,  Shri  Rameshwar
 ‘Saigal,  Shri  AS.
 Samanta,  Shri  ऊ.
 Samnani,  Shri
 Sanii  Rupi,  Shri
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 Saraf,  Shri  Sham  Lal
 Sarma,  Sheri  A)’.
 Satyabhama  Devi,  Shrimati
 Satyanatayana,  Shri
 Sen,  Shri  A.K.
 Sen,  Shri  PG.
 shah,  Shri  Manohendrs

 SRAVANA  27,  1887  (SAKA)

 Shyam  Kumari  Devi,  Shrimati
 Sidheshwar  Prasad,  ऊ
 Singh,  Shri  KK,
 Singha  Shri  G.K.
 Sinha,  Shrimati  Ramdulari
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwori
 ‘i  Singh,  Shri Devi

 Sham  Nath,  Shri
 Shunkuraiya,  Shri

 Shri
 Shastri,  Shri  Lal  Bahadur
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Nutyan  [has,  Shri
 Shukla,  Shri  Vidyw  Charan

 Alvarace,  es

 Haneriec,  Shri  SM.
 Tiarua,  Shri  Hem
 Berwa,  Shri  Onkar  Lal
 मत्ता  Raj  Singh,  Shri
 ‘Gokaran  Prasad,  Shri
 Gupta,  Shri  Kashi  Ram
 Joshi,  Shri  A.C:

 Mr.  Speaker:  The  result  of

 Snatak,  Shri  Nardeo
 Soy,  Shri,  HG,
 Stinivasen,  Dr.  Pp
 Subramaniom,  Shei  cos
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shei
 Surendra  Pal  Singh,  Shri
 Swaren  Singh,  Shri
 T  Shri  Ramethwar
 ‘Phimmaiah,  Shri

 NOES

 Kachhavaiya,  Shr  Hukam  Chand
 Kakkar,  Shri  Gauri  Shankar
 Kamath,  Shri  Hari  rid
 Krishnapal  Singh,  Shri
 Nair,  Shri  N.  Sreekantan
 Omar  Singh,  Shri
 Rameshwaranand,  Shri
 Seth,  Shri  Bishanchander
 Siddananjappa,  Shri
 Siddhanti,  Shri  Jagdev  Singh

 the  tion  from  you.

 on  Gujarat-West  764 Pakistan  Border  (M)
 Thomas,  Shri  A.M.
 ‘Tiwary,  Shri  DN.
 Tiwary,  Shri  K.N.
 Tiwary,  Shri  B.S.
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Vaishaya,  Shri  MA
 Valvi,  Shei
 Varma,  Shr  M.-L.

 Shri  h.
 hri  Balgovind

 jankar,  Shri  A.N.
 Vijaya  Ananda,  Mal
 Vyos,  Shri  Radhey  Lal
 Yadav,  Shri  Rem  Harkh

 BLL’.

 Singh,  Shri  AP,
 Singhvi,  Dr,  L.M,
 Swamy,  Shri  Sivamurihi
 Upadhyaya,  Shri  Shiva  Dutt
 Wisharm  Prasad,  Shri
 Yadav,  Shri  Ram  Sewak
 Valnik,  Shei
 Yudhvir  Singh,  Shri

 Does  shouting  of  slo-
 Division  is:

 Ages  269;  Noes  28.
 The  motion  was  adopted.

 भो  दिलवंत  उपाध्याय  (रींवा)  :  मूल
 से  गलती हो  गई।

 औ  मौर्य  (अलीगढ)  ©  मेरा  वोट  नहीं
 आया  है  1

 Mr.  Speaker:  That  would  be  noted
 down.

 आ  बुरा  सिह  जनता  की  भावना
 को  अन्यायपूर्ण  तरीके  से  दबाने  की  कोशिश
 की  जा  रही  है  ।  ऐसा  शर्मनाक  निश्चय  करने
 वे  {74  'चित्रकार  है।  (Interruptions )

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  Sir,  before  you  proceed
 to  the  next  item,  1  want  a  clarifica-

 gans  inside  the  House,  when  it  18  in
 session,  constitute  a  breach  of  privi-
 lege  of  the  House  or  is  it  normal
 conduct  of  a  member?

 Mr.  Speaker:  It  is  not  normal
 conduct,  It  is  very  exceptionable.
 It  is  not  only  exceptionable,

 but  I  should  say  it  is  reprehensible.

 Shri  Vidya  Charan  Sbukia:  It
 should  be  condemned  with  all  force.

 Mr,  Speaker:  1  should  not  be
 done;  they  can  stage  a  walk-out,  but
 shouting  at  that  moment  is  really
 very  objectionable.


